The Constitution
(Thirt J-third

[Mg, Depuly CHaliMAN 1n the Chair.]
“THE CONSTITVTiON (THIRTY-
TINRD AMEND/MENT) BILL, 1973

THE MINISTEl, OF HOME AF-
FAIRS (SHRI UMASHANKAR
DIKSHIT): Sir, I beg to move:

“That the Bil further to amend
the Constitutior of India, as passed
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by the Lok Sajha, be taken into

consideration.”

Sir, before I 0 into the provi-
sions .

SHRI LOKANATH MISRA
{Orissa): One suggestion, Sir. This

Bill and the Mulk( Rules could be dis-
cussey together tut voting taken se-
parately,

SHRI BHUPESH GUPTA
Bengal): No, it cannot be.

SHRI UMASHANKAR DIKSHIT:
Sir, before I go intg the provisions of
the Bill, I would like briefly to narrate
the circumstances in which the pre-
sent Constitution Amendment Bill is
brought before the House, The House
is aware that the Telugu-speaking
people of our country has aspired for
years to have a lirge Telugu-speaking
State which they used to eall ‘Vishal
Andhra’, Their dcsire fructified in 1953
10 some extent wlen the Telugu-speak-
ing areag of the 'hen State of Madras
were carved out into a separate State
by the name of Andhra. When the
States Reorgar ization Commission
considered the (uestion of further
reorganization of the States, they sug-
gested the division of the State of
Hyderabad. They tiad some reserva-
tions regardipgy the immediate merger
of the Telugu-speaking area of Hy-
derabad, known s the Telengana area
with the State > Andhra Pradesh.
And, therefor, tl ey recommended that
the areas may -emain as a separate

(West

*The Bill wa' introduced in the
House of the Prople gs the Constitu-
tion (Thirty-thi d Amendment) Bill
1973 and its Shcrt Title was amended
by that House 'o read as the Consti-
tion (Thirty-third Amendment) Bill,
Act, 1973.
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State for some time. However, it goes
to the credit of the people that thr-
ough discussions amongst themseleves
they succeeded in allaying all doubts
that the States Reorganization Com-
mission had expressed. After pro-
longed discussions, an agreement was
reacheg between the leadery of the
public in the Andhra and Telangana
areas for safeguarding the legitimate
interests of Telengana in the larger
Telugu-speaking State. One of the safe-
guards proposed was the constitution
of a Regional Committee for the Telen-
gana area. There wag also anp assu-
rance thay posts in the subordinate
services in the Telengana area may
be reserved for some time for being
filled by persons satisfying domicile
condition, that ig, Mulki Rules ag were
in vogue in the erstwhile State ot
Hyderabad,

There was also an understanding
that regulatioy of admissions to edu-
cational institutions in the Telengana
areag should be within the purview
of the Regional Commitiee so as to
ensure that the educational facilities
available to the students of Telen-
gana area are not diminished but are
improved further., All these measu-
res were intended for the transitional
phase and it was expected that spe-
cial efforts would be made during this
phase to accelerate the development
of the Telengana area. For the pur-
pose. there was also an assurance to
the people of Telengana that the re-
venue surpluses of that areas would
be utilised only for the development
of that area. I must say that this
agreement was welcomed al] over the
country as an act of statesmanship
and led to the immediate formation of
Vishal Andhra and corhe to be known
as Andhra Pradesh. In pursuance of
the agreement reached between the
leaderg of Andhra and Telengana, the
Parliament included a special provi~
sion in article 371(1) of the Consti~
tution for the constitution of a Regio-
nal Committee for Telengana area.

In 1957, a special law known as the
Public Employment (Requirement as
to Residence) Act was also passed by
the House. By section 2 of that Act
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the Mulki Rules were repealed and
by section 3 special safeguards in the
matter of public employment for
Telengana ares were provided. These
arrangements continued for several
years without any complaint from
any side.

Difficulties, however, arose when the
Supreme Court siruck down in 1969,
section 3 of the Public Employment
(Requirement as to Residence) Act in
€0 far ag it related to the Telengana
area. At the same time there was a
feeling in Telengana that the other
safeguards were also not being imple-
mented satisfactorily.

The entire matter was reviewed and
the powers and functions of the Re-
gional Committee were reviewed and
enlarged; measures were taken for en-
suring that adequate development of
resources were made available for the
Telengana area and steps were also
con‘emplateg to secure employment
opportunities for the people of this
area by localising recruitment, As
things were settling down, in October,
1872 the Supreme Court held that
section 2 of the Public Employment
Act, 1957, which sought to repeal tae
Mulki Ruleg could not stand after
section 3 of the Act in its application
to the Telengana area hag been struck
down. The result was that Mulki
Rules revived and that too with re-
trospective effect and without any li-
mitation. The Houge is fully aware of
the agitation that followed this judge-
ment. The agitation continued and
sometimes in virulent and violent form
ang finally Andhra Pradesh wag brou-
ght under President’s Rule on the 18th
of January, 1973. The situation was
rather complex and some time had to
be allowed for passions to cool down
before a final solution could be found.

1 am glad to say that the old spirit,
which helped the Telugu speaking
people to realise their vision of Vishal
Andhra, asserted itself and after a
series Of discussions the leaders of
both the areas were able to identify
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the problems which tiad given risa to
the repeated strife and to hammer cut
a solution which would not only pro-
vide answers to the basic problems
but also further promote the emotional
integ-ation of the people of all the
areag of this State.

A basic problem which has been
troubling the minds of the people of
Telengana was their continued back-
wardness in spite of the efforts made
during the last several years in the
field of development. It wag realised
that backwardness was not a problem
peculiar to Telengana. There were
other areas in Andhra Pradesh, i.e., in
Rayalaseemg and evepn in the coastal
districts, which needed accelerated de-
velopment, Keeping this in view, the
State leaders agreed that there should
be identification of the backward areas
all over the State and a special me-
chanism should be devised to acce-
lerate the development of all these
backward areas,

Secondly, there was a feeling among
the people of Andhra Pradesh that
such of them as had settled down in
the State capital were pot getting ade-
quate facilities in the matter of admis-
sion to institutions of higher learning.
Thig was attributed to reservation of
a large percentage of seats in these
institutions or candidates possessing
domicile qualifications. On the other
hand, there wag the fear among the
Telengana people that the opportuni-
tieg available to them would be dimi~
nished in case such restrictions were
removed. It was in this context that
the State leaders came to the conclu-
sion that while adequate preference
shoulq be given to local candidateg in
the rmatter of admission to educational
institutions, this should be done on
a uniform basis throughout the State.

They also suggested that a Central
University should be established at
Hyderabad to augment the existing
educational facilities.

The third major issue which agita~
ted the minds of the people of the
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Andhra area was the continued ope-
ration of the Mul @i Rules in a part of
the State only. During the discus-
sions there was appreciation of the
fact that a certaii proportion of jobs
at the lower leve should be available
to the people of the local areas
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in
which these jobs exist and that this
principle shouléd apply uniformly
throughout the ‘itate.

SHRI MAHAV R TYAGI (Uttar
Pradesh): Why -0t throughout the
country?

SHRI UMASI ANKAR DIKSHIT:

There was a gpectal agreement in case
of Andhra Pradish and it had to do
with the earlier j rovisions which were
in operation in Nizam’s Hyderabad
and this was the part of the agreement
on the basis of which Vishal Andhra
wag formed.

It was also ncticed that many writ
petitions had been filed by the em-
ployees of the State Government to
seek redress to a variety of service
grievances op eccount of seniority,
promotion, tranifers etc, and often
these had led to unsettling several ad-
ministrative dccisions, The State
leaders, therefore, suggested the sett-
g up of an A !ministrative Tribunal
to deal with such grievances and also
to limits being imposed on recourse
to judiciary in matters falling within
the purview of the Tribunal

t1e four-fold scheme mentioned
above can be put through if there is
adequate consti utiona) cover. More-
over, a variety of details had to be
worked out anc reduced to statutory
orders.

Thus the Stale leaderg came to the
conclusion that the Constitution should
be suitably amended to the extent ne-
cessary to con'er on the President
enabling powers in this behalf, and
that the contiiuance of the Mulki
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Rules ang the Regional Committee
would be unnecessary. Some of the
State leaders finally issued a state-
ment on the 21st September 1973 sett-
ing out what has been called the Six-
Point Formula. Later some of them
had further discussiong among them-
selves ang elaborated the more basic
aspects of the Formula in a gtatement
issued on the 22nd October, 1973.

The Formula hag been widely wel-
comed and has receiveq convincing
support in all parts of the State. It
is only when we were satisfied that
there was genuine support to this For-
mula from almost all sectiong of the
people that we decideg to revoke the
President’s Rule. The Ministry which
was constituted immediately thereafter
has fully endorsed this Formula and
has requested the Central Government
to under-take necessary constitutional
amendment as envisaged in the For-
mula. Sir, this Bill has been brought.
forward in response to that request.

I would now like quickly to run
through the provisions of the Bill. As
stated earlier, the suggestion is that
the Regional Committee need not be
continued. Clause 2 of the Bill, there-
fore, seeks to omit article 371(1) of
the Constitution.

Clause 3 of the Bill seeks to insert
two new articles, 371D and 371E,
which are special to the State of
Andhra Pradesh. Clause (1) of arti-
cle 371D makes a general provision
enabling the President to provide by
prder equitable opportunities and faci-

lities for the people Dbelonging to
different parts of the Swate in
the matter of public employment
and in the matter of education.
Clause (2) of this article spells
out the wvarious details which
may be provided in the order

by way of localising State-wise cad-
res, where necessary, specifying local
areas in respect of different local cad-
res and educational institutions and
preseribing the criteria for determin-
ing loca! candidates for the purpose
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of giving preference in the matter of
recruitment to loca] cadres or educa-
tional institutions in different parts of
the State and the extent of such pre-
ference. All these details will have
to be worked out but the Six-Point
Formula ang its elaborations already
contain several guidelines.

Clause (3) of the proposed new
article 371D provides for the consti-
tution of the Administrative Tribunal
.and also its jurisdiction, power and
authority being defined by a Presi-
dential Order. Clause (4) makes some
more provisions in respect of the Ad-
ministrative Tribunal. The Six-Point
Formula provides that the decisions of
the Administrative Tribunal should
ordinarily be binding on the State
Government. In other words, in ex-
«ceptional circumstances where the ac-
ceptance of the decision is likely to
prejudice the interests of the State it
was intended that the State Govern-
ment should have the authority to
modify or cance] the order. We can-
not over-look the possibility of such
situations arising,

At the same time there has to be
a meagire of assurance to the emplo-
yees that the orderg of the Tribunal
will not be lightly set aside or modi-
fied. It has, therefore, been provided
that if the State Government consider
it necessary to 'modify or annul the
order, they should do go within three
months and while doing so the reasons
for such action should be recorded in
writing. Provision has also been made
in clause (6) that the order made by
the Tribunal should be laid before the
State Legislature.

Clause (7) provideg that except the
Supreme Court mo other court or
Tribunal shall have jurisdiction, power
or authority in respect of matters fall-
ing within the purview of the Tribu-
mal. In other words, the Tribunal will
be a high powered forum whose de-
cisions will not be lightly get aside or
altered. We also expect that the Tri-
bunal need not be a permanent fea-
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ture. When the various problems
relating to service matters have been
sorted out to the satisfaction of the
employees, there may be very few
occasions for them to resort to the Tri-
bunal and at such a stage it may be
considered unnecessary to continue
this body. Clause (8) of article 371D
provides for such a contingency.,

As I have stated earlier the law re-
lating to requirement ag to residence
in thc Telengana area has undergone
repeated changes. Apart from this,
the scope of the Mulki Rules has still
not been finally settled. According to
an interpretation given some time ago
by the State High Court persons born
in the Telengana area cannot possibly
be Mulkis. The matter is now sub
judice in an appeal but still there is
no finality, It is, therefore, desirable
that there should be no doubt left re-
garding the validity of the appoint-
ments, postings, promotiong or trans-
fers, made in the past on the ground
whether such appointments were made
in accordance with any law providing
for requirement as to residence or not.
Clause (9) makes necessary provision
in this behalf.

Clause (10) of article 371D natural-
ly has to be there because the special
provisions of this article have to over-
ride the normal proevisiong of the Con-
stitution.

Establishment of a University 1s
normally the function of the State
Government. However, the Six-
Point Formula suggests that there
shoulq be a Central University in the
State. Article 371E, therefore, seeks
to confer on Parliament the necessary
legislative competence to establish
such a University.

Clause 4 of the Bill makes only a
consequential amendment to entry 63
of the Union List so as to make a re-
ference to the university established
under the proposed article 371E.
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The Bill does 1 ot refer to the esta-
blishment of the State Planning and
Development Bo:rd and Planning and

evelopment Cor mittees for the back-
ward areas. Th 3 ig a matter which
the State Government can  pursue
within  their p«wers. I understand
taat the State Givernment gre seized
of this matter ind I hope this part
of the Six-Poir, Formula will also
be implementeg soon,
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Sir, I am harpy to commend this
Bill to the H:iuse, which seeks to
confer the necessary  constitutional
authority on th Parliament and the
President for iniplementing the con-
sensus arrived at by leaders of Andhra
Pradesh for promnoting their unity and
well being,

The question vas proposed.

MR. DEPUTY CHAIRMAN:; Let me
make one thing clear. Members will
speak on both s> that we will vote on
that without any debate, Mr, Nawal
Kishore.

i
At qaw femie (9% 93)
gamamfa s, & gmw @1 ¥ 3@ w7
w1 F & Afpam 7 a fag doea
T owen owt@ ) W fyee @
fegwaz, 1972 § (¥ Q& &EHA Fr
& w7 "dfgam § goga fear aamoar
I A/IH TF 7194 F a8 4T JATAHL
Nfud e =30 & gy §
A g = fam ' oA § 0 fe
A fora qos fa ¥, fom gromg ¥ a3
gg qOgT WT & WK oy ==t
gifrd & & waw W@ § &,
§ og =TT g (% 39 T 39F T 3™
@ B UE BAT IS fTaT ST,
T fag & g8 AT RATE 1 SR,
¥ og SAT g 15 48 H1E FrgAe qeqad
a5 &) § 37 A wwar g fi gz S8
HTEEHA AnT g § AR & 37 a9
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¥ fafewa w8t g5 sy Paaar O
oy 92w & gHegry &, faaAr 4
T3t F FlsA3AT §, I HT F FATIA
g e, afEa Ry dr st aw fagw
afefeafa agr 41 g% o, W1 g
qet 70 gq 9, IT A ¥@T T TF AT
famras &1 ®ifrm Y 7 &) 59
wsmAr & 5 ag adwr s faser
g 7 FAAT g AT qE ;AR q
T 93w ¥ owife 4w @ gk
gasl Sufa g1 Ay, § ogasr
T AT FX Qo Ay A awg
g uw ar ag & F qF o § o mig
RO F uFAT FAA 1 Hye &
39 are & gl A0 B owEw o A
fFr 918 A I T dl FraT f
wma 3T qF ag o @i € weafa
T ST qET T NqQU T4 4T I8 AAT
&1 AT [T OF A § Gy 733 Ae.
s afafafgt & o qgr eqfag
groadr 1 Ay, gEd (s aft w
§ifera <t & a7 w5 & & 3@ Wy aw
fFar g A fraraag 2 fr g g
qge a1 AT AT AT FW § AT
Iq & atg FRL I@ &7 TA Z3 L)
SHTAFT A OF 795 FATII L AR 73
fog awg & =g g1 § TS T Tar
FL FES § A ZAT 1 Gar & TF T

g

ot IV Jifaq : 979 w=a!
ad & FT eq AT § a SEE
faw  wosY 9g w=8r gAY @ g
f& 4 o= qataar feam @

st A T o I § qoAr
E1C I - G 1 S O
forag Y W@ @ "A IS
e @aT {F 4 SRy F wHT T
g & Arfaat aga wffraa @),
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[+f: sga frr
FRAR G, FFGIEET W AT I
MIEqTEEEAd & TH ATHA A1 3@ AR
A T ot w1 w0 gEe qE)
fear | og ag @&t ] % e 3 ®
frozi gon 1 § 1 ug 19 W wE 3
foF woer dmr w7 S Fwwew e
g 7z ¥ fuw? gu g A 39 15, 16
ardl § 99 &, 1956 ¥, T T WA
939 T9T I ¥AT §,FT ¥ GO Wi
€z § wifia gan, @ @ S1 97 &
gratwAa sferqo gr =Tfed 97 a9
A IET | FENET &AM
g wgama fen fest amR o7 &
feg 7% 9 mig TXw FT I T GE
araR P AR & T T ogy, 7
Fratiad AL &1 UM | 48 AT 9§l
g wr ug arg A @gr & fF "ew
wE qF F9 A A, SS9 9
gar ar @ Qay ANl =
fergram & meT St g afaara
g fo=d . fadiww i
WE Fgd UggR Yy, WiIe gfear
9 T A qeR Eew (T agr 357 |
qF T ft AT I3 €T
FY, Sffd S gA FL ATH N &
AT A S8 &1 /M a7, gofen gur
aRgd A1 | ANEY, a8 6 TH! wHAT
g A ag aw A @ fF oad wfa
& A4, a3 94 & W AqQT 45 qGmA0
F, AT AT 959 ¥ AT SN gHFA!
gateq, fauT o 9y qgmET & AT
Fe Ato g ST A HIT IATHEL i
St & 9% T 3 OF WA GEl ¥ A
U HHAT gare Amwd s, afe
WEr ¥ 3 S F@rE AR A
Q9 ¥ 3 9gi 0 FE A0 AT E, ayr
a7 us qfewar O & ) W TEw A
WIEE AT AW, 9 WTRE W,
: r=rgE AT HR fRT 6 @rsE O,
a & 7 w7 awar ¥ ag wwE,
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ar fe &7 o 7 w3 iR g da &
JATGI FT FFA | AW, A g
gT et J3 ¥ 1969 ¥ [T 1973
?, IF F UF IINF FAT & AL A
I AT TIETAT 7T FT=AT |

g1 THE QAW WE A [OAT &I
feam| 1969 & w@ % @ AT
FET | TN AOFET qfsAs qErAITAT
(frramdz oo z ady da
1957 2, I9% FFH 2 FI 1969
g %z femr fv om0 3@%
I AAET F AN ¥ qF ;R
gz #x e fyma adsSt w97 &0
AFAT AT, AW W W A, ww
qt | AF FF qATAT g 4 1972 §
Y g R1E 7 #g faar g3 2 @aw,
gi T 9T AP A9 T g7 @ gy
& 3, @ WY %q@ &k A
a 7z A= qurm fearn, fafesd ey
AR A9 9 AT | AW, g9 FAT
AT RGN 20 FUT AT THATA AT |
qu #fgie fearge & mr ) Q@ faem
§ 3z war o fewdt Arw fAfmaz
4 WreT AW F, SFAd gg w8 (6
TRET OF Aaw @z gAr afgd
= & TH (AT A UKT KA TS |

3T ZIATE A 3R A9 FT T q&
< faor f5 srig ot o 22 @)
&1 T qrEt & 22 IuE AR & A
q1q A 91 (81 &5, SR AFF FA B
# foq wezaty araq 9y war | %
Y 7Z |9 TAT 2Q AN IAF( FA4T
zafyvy fwar qifs 3o & zmwv ofa
enfm &1 #R g fg@r oA
myg g9 ¥ gy A fgea 99
At I |

s, star s 87 qF § 7 AR
difesg o 7 7 Fa1 fF 79 wodT 74
a7 g7 fqure Ffam, & 797 FEaT § 1
ST grars wgr 4% g ggAr fRard
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wIe ¥F FL g | IR FI i
g R g Al g v oW &
festar<y € 1 st w7 @ofr & 5 11
afra A q g7 ¥ A< A% e
B RWT——AFI T P AT dF IEq
@5 o oF vrear AT |

Amd, oF are Fwg 1M qF Tar
aaa g fr wdfae 14, wEiF 16(1)
AT adfaa 35 () 1 $gd F -
FEF T A g | TRA qF AAT 371
(1) 74T 4r AT I/F qRT AIT TG
S W AT G 4T TRATTHE F,
IEF Fg7 AT ®WENew WILT AT ID
qFO FEOAEH U A7 1 &7 A AT
TF TG T4 Tge 4l aF AIF A7 FH
gy g% & %99 IAR! wAA aqw W
2 3FEE, IF I IR E T
A FE ANITT {T g1 WT B
argg A FIE T FJ0IT JTOF4qT I
£F gwsr 741 QU § 7

MmN T @magr & frag
FFga 3(dY) &--

“specify any part or parts of the
State which shill be regarded as the
local areas—— '’

gai difag ot 7 1 7z 3T 5 9
A AR &7 A7 FAr A0 f7F qgmar
a7, X %7 g3 e e & o=y 77 Ay
ag A wafg®E a1 a2 fF 399 77 A7
AT AL S HITAT AN 2 ) 8T
fefeae @1 @ a@€ feqad &
Sy qE ogeEm g, e ufz
FgAE a1 W= gY & Fr 3A9
Gifere T37dT 77 gedl § AN T4
FRL AN 1T TLqE AFQr § 1 F4T
ar 1 7 Fg fv ww g3 81 RW
A 1 A FWL AT WA

gafee af ww@, #ifd Fgr A7 0w
UArHE g AH F G QI A F
W& a7 9% & FEarg e
uF g G T § wa, 2 1
wRTg WY FTE Iy 8 )

IACANMF IFTE AT 3 ) AR
atw g3fae g, 38 ol fassr zar 2
&1 ZFE FT F AT &7 A FI wg A
mFAr g | Aafm AT o=Srag £ &
ar gt =g A g7 ) @wy uEl-
g 371(1) fFe av O wad
@37 4 X &, WL qIF § FAr A71907

TIT TR 6 GrIT ITATH FT I07
FE B | TR A IFAIAT A1E O
AT 1S 7 TTAIIHT FAET T 19
FEr TGN FALL AT TG AT FFA
g guels & 3 OIEIT ) E3
AT ¥ u=9; 41 3 AR FI AMAT S
F77 AT | qEE1 37 A7 7 § P oA
&z Tqiagd gIFF® A 413
AT, FHET 0T AT SGY SATET F1AT T
gfYyad & aig dqr geir | A
AT & AT AT 28 14 FY forwrgA
g1 st & % ;| evAa 15z AR
fear o ar s @A i BE w272y
grfas za7 A g o

A5 gmaw asfafeife freqeq
Y AT FEY | TZ UT TGAT TH-
T80T ¢ 1 5@ AF g7 a1 3 37 a9
71 usfafeifa freqma ady aam &
FAT HY qaT 2, IAY qA1 AW &
ag  Fg-fEfma g o 3%
qFaX UITA7ZT, NI, &ImA
o6 AR §-a41 98 T4 99 ag F3a
i1 FIFRTT IR AR AT T FF, gAY
FgFus g2 feenfEr s ar o ar
# A3 g 98 @a =737 amsr av
T | Y=3T &, ATqS 0F AH {TFraT,
dfeq a3 378 T wwar g Aifag
st f& widterfer am@e &1 Ww me



155 The Constitution
(Thirty-third

[+fr aaa fraT)

wra § e Ffsfirger o £ ot 979
sa &1 & gafqo wgar g, agiw
oo 3ER Fer ¢ 5 fEmma guw
FE ®1 BT X Far o Fz
g7 I¥EYAT  F sfealzam
wzfafafer fegaer ax & g
W AT o 37 fis @2 T=Ade @y
gfaste g fr ag Stwa &9 o a7
e fz ufeors 32ee gad TH0E AV,
WF GO F1 A I 7R | FAF A
gz g fr t wEra-afefiae w3
THFT § IHFT U GALTEIAT GG @
nrsfrfea F3FeR a7 A1 FHIfrm 3
1@ § 1 W g ureafeT ardr a 0§
Y, S, TF A9 HAT F AT A
gré 1 &1 g g fF g@F faars
foz 3dreA #1 e w3 ) a1 & 33
FgT wear § 5w g gefafg-
fea fAgam 9N § F (G F9F FATHA
TNTFE & IH ATLE FIE H I F
&1 F, “rfere 94T Y wizferd g, a3ar
2TqSAT w13 T F1E wrEafadr g o
TF AIST FI €223 AT § 98 J-TA3T
F T & A AJEAT AT Frgar g
f ag @473 AT TEA IR GIAAT A, 7
ang fwe Gar g 7wy 2

HTHA, A% WL daw
gfraf@dr #r ara w4 &, &% T g,
fs #dl a5 1 qqF@Ad e
990 FId 4, IAA B ATFA HIRAT
1 {odes 27 M a@ Ay 47 @k
TR IO AFG g F A @I
qry 7 BT a7 AR 793 SRR § P
g St &z qfaiael ey, A9 &g
fRdl gFIT T QAT GFFAT TART
fady mrawt 9T gt IR

(Time bell rings)

Naq, & @dr 7w Far § o
a1, Am, § i St & w7 TII”AT
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¢ fx S moy @ giaatadr aand g
I9u 3\ Fg w1 sfaw #w, amfE
FFIETE # AT & Avr N @ A
o F AR A7 § A A qrere F
QAT AT SArfrgae ez a &
ME s ma FEAea yomaT &
g 1 31 g w1 9za qfrafady & o3
usfem FiRg @dr wraAl ¥ Awew
airk 7 &1 arfs g9g fama g7 wra
ATAT QUT MM T 230 F7 |

T, & 73 T HCHST T2
77 AT F, uF AT AH g Wi &
AT TA37ANIH § 9y AF T g STH!
oA Ff7zs fRar &, g AT OF FreT H
T £ HqI-~qF AT §a § A4y
o AgA g dfaa A FF g sw Az d
fo afgam T ar 419 7T 9A9A, aF 3,
FAlprarsy g qF 37 917 F1 & 5
qriaaRzy IMHA @1 wfgey WA
#7319 AT g P oA qfedT o
& a1, 7=8T fFar | IqaR Tadne
AL qZT U ZI, ITFT FAA AT
fran & 1 @l fore @7 & oo gt qed
w3 AT &, 39 3T T A ariqari=dy
R F7 arwa Agy faady 1 wied
arer | qgr fF wrad 217 mwE@ §
287 ®, 76 IXHz 4, Fgi g ofF
a%iag g w1 ey q&6 qarar 1 gafy,
AT AZHT T4 91 {6 o Fam,
T YR, AAFC qTE E ;G A AF
ar #% Afea dar f& §7 oamy sy
f& amq g3 wAre & faasr aam &
ITFT IIAT QT T AT §, A2 IAFY
NI A JHsT @1 7 )
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S 7 AW ¥ A 39T arg ger fak
ST | WG AT 1T B A1 fafieaT
aAr fear mar A 3% Frw fyfeery
gy W frad wg 3 aw ? A g
771 g % 99 @il v awmag =%
714 g A g g 5 3 wagd v vy
fod @ | @fes 18 2T g 5 agrax
fez & 2 w3 1T A& Wy | wEtax
Fr 1 At A 8, & I AR A A
T FFAT AT g 1 o« wwarafy Sy
St agT 9 A3 &1 F TR fA7 § AR
difig s wrwa W g § 0 ag 3
w7 WA & F I 939 § qfeq w71-
afq faarst v &1 7RI 91 1wy maE
T g, 8 ag 9@ Y qrAar g ) afe
fsq aux oow 131 Uy wreq
q197 A1, I9 ARA ITF( IgAT o7 HIT
IR anrad T 1 F fzar, & g
FZA T ATAT ) AGET § 1 &R0 9
oq =t agren St g 9 aw ooy )
F T 7 faa § ) v ¥ & wA w1 agEa
g FT 1 T I U AEF 747 fagaq
fFar war g, I I%8 F A g9 q4T
THRIOAT FT @ § TA9 afoaraed
FHIFAT OF qGIT FAAT AL ST T R
g Tar, war faE TR TR T Ay
1% g% 5@ £ IF1 g7 9% FgaT A7 |
qfega it # 30 T OF ABI IqEA
A Z3re &rf w2ar nfge a1 AT
THT ST w1 FATE AT ST =TT oA
g AT ¥ I, 13 7 TF 42 ¥ WAT
%7 sivqr gAQ wEAdE FAT AT )
79 9XE § AR W F UF go3r T
T FAT =g e 47 | wa ¥ orfEd
AT FGAT FEAT § | AT AT 4 ©

TEF IO AT a7 g, IARL A9g F
ot ifigg ST H T FHIT F FTXTF
ggd @t foene O &1 g B 1 &
#1 7g1 ¥ fas? gu &=t #v aofa &
R F ferg FTH GAT AT qSAT | AGT
af fr fas mmyg mw & fag &
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MR DEPUTY CHAIRMAN: Please
wind up

ot 7 WM flyg 7 A
G FTIRIE L ATAag R AT F
TTH Trg Fiv F fasdva &1 g
FIN % {0 FTEY T97 FF FTT 9397 |
Al & A | FgaT T Frea &
wav A7 ofr 327 § feew od & S
fiss g3 & 1 a5 1 og W) &, afew
geE. U g7 avy ¥ fuwd gu fesd 8
gfawmes & & 59 foq & mar g v
1Tl Fogr @ o gmt fage &
ST tRT 5§, SEFT FAMET AT AT
fagsrgm 2 1 7w FEF g AEd
g & fqo 38 wiwede X W@ &
q ST gaT 2 & fAw o 37 avg
¥ wlqefz FT G F2H T30 |

e 9T F2T F WAL A 3
7% gga7 o gdf faeam g =g fawe
gaT§ MY agr & v A o § frogww
frozar w1 g2 frar s 1 o Dfay
ST ZT aTd B KIS a%E F W97 B
T Fgr &1 feq(@ gAarAT oY= <@ad w9y
¥ awavia qi &) ms e ag gy
a1 {5 fagq o frof g1 i d oa@
TIF § WIg 9E AFT FIW F I AT
fier foreft ow TIW A &1, ITRY FTAAT
g =ifgn 1 wfad a9 F3 FCH
e FIAT ATEAT § |

MR DEPUTY CHAIRMAN. Now I
w1l call the next speaker

SHRI NAWAL KISHORE 1 am
winding up

MR DEPUTY CHAIRMAN: You
have been winding up for the last 10
minutes

SHRI NAWAL KISHORE' One sen-
tence only, that 1s all.
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[ 7Faa fnx]
Aifgd sTa & a8 FgAT g §
f fre amaar, {a feafee & weax ag
®: gEw Saw 34 (Far A g,
ag qraAl qAT RFA ST AT HIT
HIFY g3 & weaeg W ooy qia? w5
w3 &, g ar g0 fawat syt arf agt ax
gt At § gafy g 7% @ gk qwm
& qTAALH, T 5T T BT J1 &6 | 7
Wl F qTT T FIAT WG FHICT FLATF

SHRI V. B. RAJU (Andhra Pra-
-desh): Mr. Deputy Chairman, Sir, this
amendment to the Constitution was
necessitated because of the inadequacy
of statute law. At every stage, when
a legal shape was sought to be given
to a political agreement, the courts
came in the way and almost compelled
Parliament to amend the Constitution,
‘Sir, this is an experience which very
bitterly and at high cost we have
learnt. The Home Minister has given
a chronological history of the events
that took place in that part of the
country called Andhra Pradesh. The
recent history of Andhra Pradesh or
the recent history of Telugu-speaking
people can be compartmentalised into
four periods: 1952-56 which is called
the formative period when Andhra
State was carved out of Madras
-State; the second period was a period
of consolidation, between 1956 and
1969 when really the State achieved
.some progress in the economic field
and has seen growth in the economy;
then started the f{rouble and that is
the third period, 1969-72, with dis-
satisfaction in Telengana area; and
then the fourth period is that which
‘has just ended, 1972-74, that is,
Andhra agitation period. In these
four periods, I should say, consistency
in the policy has been demonstrated
by the Centre, I would not agree
with Mr. Nawal Kishore when he
says that the Centre has behaved in
a very unstable manner or has demon-
strated any weakness. On this occa-
‘sion let me congratulate the Prime
Minister, the Home Minister and Shri
K. C. Pant who was in the Home
Ministry till recently, on their firm-
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ness 1in not succumbing to violence; at
the same time, on their patience in
persuading the people and the leader-
ship there to live together It is not
a small matter. The history records
this and this needs gz lot of wisdom
and foresight, and there has been a
consistency in the policy of preserva-
tion of the integrity of this State.
What is the basis of this new State?
It was a gentleman’s agreement on the
basis of which the Employment Act
of 1957 was enacted by Parliament, It
was the in operation from 1857 1o
1963 when the Supreme Court gtruck
it down on some technical grounds. I
am sure the present amendment woul

not have been necessary if.a simple
suggestion for the amendment of the
Constitution was accepted at that time
in 1969. After the Supreme Court
struck down the provisicns relating to
Telengana in the 1957 Act, a commit-
tee ot jurists was appointed with Mr.
Wanchoo as the Chairman. We repre-
sented that Article 16(3) (b) be am-
ended, that the word ‘State’ mentioned
in that Article be explained or be
considered to mean a part of the State
also. It was a very simple amend-
ment and if it had been accepted there
would have been no trouble. But the
committee of jurists said it was not
possible and it was not desirable, I am
more surprised how the legal pundits,
the jurists, of this country do not
look to the realities, the political rs=li-
ties, of the country. I find a big gap
between the approach of the legal
luminaries and the approach of the
political forces of the country, and
that gap has got to be bridged. The
country cannot afford the luxury of
instability of this nature, instability of
law particularly. If that amendment
had been accepted at that time, this
amendment would not have been ne-
cessary now. Anyhow, it has come in
this shape today, The Home Minister
has given the details of the 6-point
formula, The six-point formula,
which was evolved by the leadership
there with the help of the leadership
here, mainly relates to employment
opportunities , educational facilities
and economic development. Now, thé
Andhra Pradesh problem some-
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times is misrepresented or misunder-
stood. It is consilered to be a politi-
cal problem. But it has merely taken
a political form e::ternally, Besically it
is an economic prblem. It is a prob-
lem resulting out of development and
growth. Such sort of feelingg are evi-
dent, are present, in many parts of the
country. But unlortunately here it
tock a political fcrm. Ang it became
difficult to handle and we ourselves
could not tackle the problem to our
own satisfaction,

What were the forces that were
there or what -vere the ideas that
clashed there? C(ne idea was integra-
tion with safegua ' ds to Telengana. The
other idea was infegration without
conditions, or urconditional integra-
tion. These two ronflicting approaches
had to be reconviled and some har-
mony had to be achieved. The six
point formula wis to harmonise the
two. It cuts som:where in the middle.
As a matter of f.ct we do not live in
extreme situatior s. If anybody takes
an extreme posi ion it can either be
an ideal or it mig ht be taken as a des-
parate step. Bu! some compromise is
necessary if the people have to live
together. The Home Minister has
already mentioned that this particular
amendment does not cover any provi-
sion relating to the economic develop-
ment, namely co stitution of the State
Planning and Development Board
and also the Stite Planning and De-
velopment Comiiittees for the back-
ward areas. It is left to the State
Government, Personally I would have
been happy if something had been
said in greater (letail here about that
particular item because having been
in the thick of both the situations I
know something about the history of
the area. T am of the view the basic
cause is egonomj: and developmental.
The dispa.ity in growth for historical
reasons has realy been one of the
sore points, "herefore, something
could have beep said in greater detail
and as I said personally T would have
been happy if tt ese bodies were given
a statutory shape. There may be ad-
ministrative difficulties. I know that.
But that woul¢ have given a more
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psychological satisfaction to the people
of both the areas. Nevertheless con-
stituting these Boards and providing
necessary resources for the develop-
mental programmes will go a long
way in promoting emotional integra-
tion of the area.

One of the important points on which
I hope the Home Minister will apply
his mind is about the request made to
the Centre for financial resources for
development of cities ang backward
areas. Thig is a mising point. On
this some light could have been
thrown or a commitment could have
been made by the Centre. It is not
merely regulatory measures and con-
stituting Boards that would take us
far. More important is the implemen-
tation of development programmes for
the rapid economic growth leading to
a solution of unemployment problem
there. That alone would create con-
fidence in the establishment, As a
matter of fact, the experience in
Andhra Pradesh had taught us new
lessons and these lessons have to be
learnt by the people of the country
as a whole. Even though they are
local events, they have got greater
significance. They teach us how
regional feelings could be exploited
for political ends and how the roots
of an orderly Government established
under Constitution with sufficient
strength to remain in power could be
shaken. Unfortunately in this coun-
try the three evils——communalism
regionalism and linguism—sometimes
work havoc simultaneously. In fact
what is happening in the case of
Belgaum and what has happened in
Meerut and Andhra Pradesh have
opened our eyes. We know how
these ‘isms’ and how these sectarian
feelings could upset the normal life
of the people as a whole. I am
happy that the Central leadership has
been dealing with these matters with
firmness and with the co-operation of
the Parliament I am sure our country
will be relieved from the evils of these
‘isms’.

I do not want to take much time of
the House. I would only say a few
words about what could be profitably

e
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done in Andhra Pradesh to remove
certain misunderstandings. The 108
days’ sirike of the NGOs has really
been the main cause for creating mis-
understanding among the people of
the State who really aspired to live
together for which they conducted a
movement for half a century, The 108
days’ strike really affected our polities
there. Some sort of satisfaction cou-
pled vath discipline must be brought
among the services. I am sure that
the Administrative Tribunal which
will be constituted, will help in the
disposal of the cases that are pending
before the courts. But as Mr Nawal
Kishore pointed out the powers of the
Tribunal are being questioned. In
one of the statements, the employees’
leaders have stated that their funda-
mental rights are sought to be taken
away by the constitution of the Tribu-
nal and that the Tribunal 1s not really
a court. Sir, I will not agree with the
employees’ leaders because the matters
relating to dismissal and penal punish-
ments are still within the jurisdiction
of the courts and the High Court is
in the picture. But the matter rela-
ting 1o appointments, seniority, promo-
tions and such other things are within
the jurisdiclion of the Tribunal There
is the assurance given by the Home
Minister. Normally, the Tribunal’s
award shall be accepted by the Gov-
ernment. Only a safeguargd has been
provided just to take care of any
decision which may be far from reali-
ty. To that extent, the Executive
Wing of the State has been given the
power to accept the recommendations
or not. I hope the Government of
Andhra Pradesh would keep this
matter in mind and see that the sanc-
tity that is associated with the func-
tioning of the Tribunal is kept up.
As far asthe employees’ problems are
concerned, whether it is Andhra Pra-
desh or Kerala or Karnataka or Maha-
rashtra, I think the problems are the
same They are not peculiar to Andhra
Pradesh alone, I am unhappy because
they have assumed a political form
which they should not have done. I
am sure that in future, greater atten-
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tion will be paig tc the employees’
p-oblems

As T have already said—I am only
repeating it—the Goverment should
take care o see at the earliest oppor-
tunity that the assurances relating to
the economic assistance for the rapid
and accelerated development of the
area are implemented 1 hope ithat the
State Government will take the trouble
of announcing the scheme for consti-
tuting the Board and the Commit-
tees immediately so that any misun-
derstanding that may arise later on
would not be allowed to arise. I hope
that hereafter the Government of
Tndia will take special care and if
necessary, create a cell for Andhra
Pradesh here till the people, the lea-
deiship and the political forces in
Andhra Pradesh are able to stand on
their own feet and conduct their affairs
in a more harmonious way. Thank
you,

sft Ao F> AAT AT (AT q37)

ITQATALT R, A T FAATT qAT-

av fagas & 39 § wa=fy & o 37

fa § gas7 AomEs F fvg ~fog

ERTZ | 93 1 39 71 399 & a1 947

giar & fF area § 3@ IR AR

F AT TF WA F DIV A AEAF T AT

ZOF GIE H g9 2 |

S AgET 90T AeH T AT

grar g T

7 o To AnAT T . § FATIF |

oI § 77 & TheE ¥ A A FrAr

qIgEl, T TAAT Al AT TEAr

7 & ot waor 7= a9 9v v Ao QN

F ad F AN ATT AT A AT A AR

1 7 qXg AE T WA qgT I GG

70 WX IRF  Aq@ LW FEEY

At ) &5 T IR FE AT TG AT

HT A A9 & FAT T OF JFT

& g yagrAT o, g arAr Ty

ST & UKL T OwAT GrEAry A,

OF 3&Y 1 UFEAIIAA Feadl AT

T F FOT AE0F AL F fame A
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o AF AR IF 77 TG FHA
& ¥ 9% 91 IF F u @y a6y
IR W wATT R frEm w3
F AT qFT AT QAT T FAT |
qge Aod! T 7 [A¢ AIT a7 {9gaw
T, ey § roga Frar Ak ue
T ff 37 A oamw W F | 92
a1 6 IFTT & OF F377F HAT-HAT a7,
fafrs ot fedomr & 97 a1 faw
Tas w12 & b 3 03 o 13
Y I UK AW a4 o T o7 W
TH AT AT F WL IRT @AY
AT ITF G G 45 4, ATA
of e &7 ¥8 § 47 98 Ase ofvar
TIT &7 AT+ 5 AT F99 HIT I8
fag = wfgwc o & 5 far 2
AR fegzie wE w9 3 qdE,
FIT fay TH/R wEF ST AR o
fram g7 afwal s a0 w10 9wt &
fau =T § uF T17 HwE gIv w7 v
€1 W 39w xomw F s & s
T B ag =F= a7 &) few
¥ AT A oARENT wA AT g

#1391 AT GART | 57 F7 AT F7
AT FAT IFAT § A AT F Y e
T UF FAOAT WG gT B
AA & AR F F A R TR OF
feggs wifw faor & fom =1 =ww
F @t 7 o fear o fadas ag
ari@ g & o o o = qewe
= gaafy & faer agr w1 Y g,
qHT =T q1 AT 1S A% 39T gy
g A = a7 fady SRR frar i
¥ guaar g % 3w & (o far
U 39 & T 7 T wanE #y
sFeT dF 3T F A oA 12
Y aF Fgi 8T eN,  aEr Frdy ey
FET T FEAENT | T A q8T o7 2 5 =y
oAy w6 7 A1 W agy (Tl o a7
Gar 21 W@ & 1 ¥ WOE WRE FAT
Tgal § B " o7 gHR # F) gure
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AT T & 39 ¥ a5 qomassn AT a7
AR AT IF F WL A AT Y
P o ) g ¥ fergeaa € s
feasfm o & a8 o AT gR T |
3® FT FACT T EF AT | 5T A FT
OF IF g T 97 737 A feafe A
gga & fac AN 79T TP GAA
@ 4 fi5 aT 39ad ofens & %o
farodr g€ snfqar A1 47 781 € @ 39
dal ¥ fag adl, afer R €2 ¥ fag
TF IS FATAT 1A HIT Iq H 47 Al
& amy foF A fasd go wer € T @
fradr wfear & 3 F fag qg =g
Fara ey AR 3 A frae smafds
& o+ § ARmar § fr 97 ¥ #8
e &7 wom Agf 937 AT A1 AR
a1 % fgmr@ & @l W@ A0 qFA
oft ;Y mrrst St Fper B stat & oA
9% (qATT I FIT AT § 3T F1 [F77q
78 Ty | AfEw ag gt @A T
¥ afr guaar 5 a9 g faq
T A &1 o fady 797 § fe S o
T g g, QAT F@ ! q% TW A
grrEaEar A o, fFeg g7 A &)
Fgly FT HY FH gz QE-SEvAfes
X AT T FE A, WA A HT g
saa &9 F fag e Agr & 1 sAA
fof oF oM F Fgl IwTw wwe
¥gr, Al 9T A qET wASH FAA
FY AT T FrA | HATAT FT AT AT
FAQA T WY FIATA g1 A7 B agh
F SN FAT ATRT B 1 [T AT AN
fir 108 fa a% saTfRal § A1 Fwar
T AFRAT RaT, MEIEF HEET
foT, FEY-FEY FO TG AAAA 3, AR
sarat A48} g% 1 z@fag gad feqt
aF Qe @ T4br |y "W
& 38 A W R, ST SATET AR
T g, Wa SAIEr wEEAr Ay
g/ A4 ZALA T A@ TAHAA
g, & gant el g——a= € =0 a1 B
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[T aTo Fo qorTeTFT]

qrad g | & 1 J0T FY ATAT FT AGTE
aar g fF auaz 108 fai a5 mfa
¥ 9w i w99 A
ag T L AAT, IH  GIAIT HT
oI 79T T97 @ § % aisv T fFan
T AT FT F 9 TEET Wfee T
FT ATHAT g914 T a7 T2 740 99
& AT ST FB AT ¥ TR0 7 o IqHT
7 TAZT A QAT A TAT GHAT 7@ |
& e faags Fwar g 5 3@ @
F-ARAZA G 78 Fyetar a7
w® 7 faufaw dma ofers v
S

W AP AW gmw e
AT ST AT LHAT 3@ &)

st Ao Fo ASTART © AITH
[T Ggr T, A AT FAT AW
a7 & 377 wyadr g gh A W
AN AT O TG 3T TEA, A5 TATA
F ard g |

sq & a1 =g g 5 Al ana
wrger €1, § sy FaT W § 5 WA
=T &, A AT ar agt Teer & f o feafa
7 aa, fewe Quig 7 &, 94 78 griaT
g98( g, AlEa [ & AT 7T 7L B
a8 B aq1 @ § | um favaw Wl
foF forg o1 &1 § §, o9 Q& &7 9g7 )
FYE AT ALY A qTAT &, TEA W
W T & qE WO gy AW & A
%7 2, S wigwes a@mr T2d § WK
dfggr 1 gladr ¥ %A FwEq 9,
ST AW F FT0 qg qAm faaueE
F1 vFECAIRE fpar war, Afew w4
fadga & 06 1 gweat o, Sy a=AMF
gaeaT o SaF g (AR F1 999
T | BRE-BIE AT dStra Hie fgArae
qIW H{IX T TFR & 7 fEmn

AR A A9 Y Agre g, afEA
qE § T R A § omefy gl
Q0 T | 1 FB AT G AF A (T
F< forar g, AfEa & arasT gg wLAT
Arzan g i ag s ww g (A g
7z g9 T @ud § | qF =weead
Zrar g, aner ¥ gy mwar fF [ AT
dfaam & Ig% waT ;ifeFa 370
& it S wifewsg A 7 F 4

TR, ifraad AT Sma qrfawT
& 7 A g F a7 & 26 39
¥ arg off RO G § IR
gaIAT F FER 9 9 @ & 3qd
wfew gk A ar AT v g A
FHEIEE - e o6 c kR (LR IE]
¥ AT w7 & wa gg AL fedeA
vaa @ @ & fr5 afmafad 7 59
wdqt Zwr, fegzie 1 aF T4
FI7 PRAFT  FOU, FAM TR TREH
i & Fp awd @r WE FAarT
alq gH AEgM ¥ AR gF AT
faew ¥ fd, ux waw ¥ fa7 @ ®©
¥ | & qamAT g 5 @8 Algs  ToAT
# TT AT FE g1 AL wFAT F EW
27 BIEEE FAL & F AE I
a¥% | & oz g94 aFar g {5 AT a=awm
¥ I TE F AT qreaad w7
41T T8 a7 F1 FANT FI [F AT q3-
g3 W3W ¥ IAF WqRET THF AREAAT
A F ol w17 Oome TEAGAS AT
wHeqr &1 gArT ¥ fod Uk q47 FAT
AT FT AT IAF (AT AfGAE W
qHA F7 % OF Gl qwE ar
FE a7 ¥ wrar, Afe 90 FB WG
FEF TEY | HTS HET I g, IAT IAA
¥ =A% Far w gAAy § 05 QAT &
e A4 2 ! 4 aweqr gr & afed
TET I AREAT T A T (T T TorAT
3 TR IAE] TRAIE LN FLA AT
3% FT &7 934 T4 FTT | 79T
AU F AL W AT AT FT
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frar AfFT sgv )’ F o W 9w
g, wew, oftsm oiT qF, 3% AR
AT TAwa & O ATORY 94T &, AL
ST oAt B3 Y § 3T {ovaer @
AT AT AIT A& {3 0 o FHT TH1T
At feafq 3 av® oF g =z
FME | W AT TS 6 Tged
qFE FI2G qT T; A% § | WRIAR
FE-ATIE g ™, RTTA
FE-ATIT F am WL GTER F;T

St 49r 3@ qg ;| oW
The residuary Siate is the Madhya

Pradesh State. ¢ wa¥ famr 2 )
There is no philosophy behind that.

AT FT FIE T 1A TG AT, B TG
AT HIT AT I3 FT707 AT 97 Hia-
a &y T &, FE 0% & F TR0 9 5T
F1 agray [etar &, g9 &7 & @M 9§
A% FgrEn fuwer & 7 sarfaa e
FT S ZEUAA g 0 AT 55 FUS AT
fagy, wrag Y tATEET g9 TO9T
& frar AR & Amar § fF wnfaae
&g ¥ Y A1 § ag 987 99 § sATRT
foog go &, 3% % W F W A
¥ IS 71 Frar 7, N KA FH I &
SAW AT TS QI SAATE | AT A
Y qAsaw e A9 GHAA
A AT Ar W AN E 7 oF
sg 9T T8r & afew 3w F %% el
37 A® F eiEa § | WR AT
dfagm W dMaT F FRA & av
FOHRY 57 qEg AN AAFAT  FJAT
Tifze ), foaz gra W@ & A=Y
Zq q@ F AT VIE-IE §T F, AN
fordy #YE 4T w17 A1 @ wrar | afw
3 T A qaw frar @ AT T 3"
TFTC FT FE A Tg T T )

oy g4 | frafadr 1 aEae
%< fear , 72 #1981 @1d 2 {6 95T
gfqafady w1 s gar | SfET & ag
AT Agar g o Fa QT A I3 q
gfwafady a§r 1 7w @ fe
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g3 3 § A1 1 gz # gfeafady
g sud fraw fae § 1 Q1 gt o vefom
FARXH FrT R0 ; oww 91 g
afadt aar <@ 399 a1 FE G g
aFar &, afgq @ amh gfrafafear
g 9% AR W FAT N 0 WIS oF
feafa o w5 & i guiva & § g famr
FAT w8aT § & a7 @@ W
9 o #9980 & 39 9w
wfaeams qar gt /& WX W woee wy
FEFgra gFT FTL W E ! S AY
FAA M9HT q87 9% & , 98 7O
g F FgT A AT qFA 2
This is direct implication of yours.
AT TF TFTTH UTT AT FA77,
FAT-HAT TE & fag HIX wam-Awq
afan & fay ser-em sfess fagag
TG FIT | TAHT q1F A9 I § (F
#awt g fawe g fw qamar & 9y
FIGFTE G,  TT7ET T30 HIT AR G
# EATTET & v Ay v, feae e &
FH FET U | TT J@ AT a7
aE AN WX 39 a¥g a1 w whawas
FIAT AT TR AT 71 AGA | WY
F9 qF Tq A Y AT F7 w73 784 |
AT 7Z 3G I AT AW ZTEqAT
#7199 faFo & - St i AR fom 5 saenar
fF oz ot wefafrfer gesgmm 2,
IFT AT €22H I 7 g SIT AT
FAg ¥ T8 W€ & 1 WY THRT TR
Trax 2 fair g fv sa% far ) faig
HT FIEHIE F AT A STAT ST THAT § 1
Only the Government, not even
Legislature. gm 2= otz 9r@ at
IF TG TFATE | AR HTS faoig grg-
SqAF FXAT &, Bfaz sy afeafaq 2
aFdr g a1 ag ST ARAT § (F g
A ®T Al A qILHT F) 2 q F97
qg  swarfa® w9 R/
aqrfas s 9T FY 7 omEd
Sgwr werqe ¥ g f&@
“It can try to its own contempt also.”
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[ a1 Fo AsmErAFT]
IqFT T grEAE g oo«
Fr & faqr § M grEAE # sAF
quin ¥ fasg $o AL g AFAT 2 |
ag A & oy aRl T g wi
FY TYIET F & AT qgr T F1E A
g max IaF g & fewrs 1o
fa =it w3 1 7y Y wefafeeg o
fromr g, oweT  FEdEgEE #@
Fr feafa @iy 2 @ sma s faoi
FT AR T F Fau a1 & whwwfo
1 aE | g @ fefa s
R 7 T =TT AE F1 AL AT SRL
¥ wfeaw Fer 9¢ FET, ITT T
F AT AT GHY SET F A T ZHFT
6 AT 9 § SRR SAATA
A agt & Afaerfal o wuwr 778
fawam a8 & F@Ed @ Wy wAAA
faser & | & FAmar § a8 9gq
ST F7TH | FE AT FAA qF (97T F
M ag fog ag & f& ord+r
Far X Fd FA W AT W
T 9% SR 7§ ° FEI AT AA WL
g W7 Y (97 7 F5g ¥ AT qE 9
qAE FEl FTET AR § A TH
FeW T (aWred wTAT A8 AR § )
gl W AW 7 334 fgar 7t sfemne
# foad fF g ITH 91 FY A9
F (g wsiqe Y ST, agr we
gatm &1 feafg 1 zafaw &5
FgT {6 Ay AT H Y 7 OF &Y fagvamy
g g9 gS@a W AT gard gfamm
& {aq ot | 361 aoig ¥ & 3aaT Qg
FTTETE HIT HITH [FAZH AT AT
g % oo 37 o fwe 7 i 55
MR, DEPUTY CHAIRMAN: There
are a number of speakers. Today. we

will have to curtail the lunch hour.
Shri Sardesai,

SHRI S. G. SARDESAI (Maharash-
trg) : Mr. Deputy Chairman, Sir, this
Bill is welcome. It has already se-
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cured a near unanimous support in
the other House and I have no doubt
in my mind that all people in India
who cherish the ideals of national in-
tegration, national unity and strive
for such national unity will welcome
this Bill. It is a step in the correct
direction. The preceding speech which
1 listened to I must say with a lot of
sorrow, actually amounts to keeping
the fires burning in Andhra, Instead
of trying to quench the fire. instead of
trying to bring people closer together,
it may arese precisely those sentiments
which led to the fratricidal conflict in
Andhra last year. We do not want
balkanization; we want unification of
this country. Sp far as the imme-
diate aspect is concerned, what is it
that gives a sense of relief when we
think of this Six-Point Formula,
when we think of the Bill which is
before us? Sir, it is not a question
of being perfect. The question is
whether it is in the correct direction
or not in the given -conditions in
which we are in this country today.
The sense of relief comes to us be-
cause there are indications, very good
indications, that the 6-point formula
and the Bill will drop a curtain on
the extremely dark and harmful deve-
lopments which took place in Andhra
earlier this year and in the conclud-
ing perts of the last year. So. that
nightmare is now left behind. We
have now got some breathing time.
We have got an agreement on the
basis of which step by step we can
move further, That kind of a feel-
ing ang that kind of ap assurahce is
created by this Bill. Much more than
that, T would say that it is already
known that the evolution of the 6-
point formula and the bill have had
a pretty long process behind them. It
is not as if something has suddenly
developed or something has been
worked out by th, Government of
India or by the Centre which is be-
mg imposed on the people of An-
dhra. Such kinds of decisions have
been taken earlier and as the Home
Minister himself knows, they could
not work On issues like this, which
are very delicate issues, very explosive
issues like that of education, employ-
ment and regional disparities the
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mosL y..al thing - -hich is needed is a
common agreeme t among the con-
cerned people. A certain amount of
spirit of give and take and a certain
amount of mutusl accommodation is
necessary to solre these problems.
This 6-point formula was worked out
after prolonged coynsultations and on
the basis of free will and consent of
a great majority of the parties and
elements which were concerned.
That is what, I think gives it
strength and crea‘es a certain amount
of confidence and for which it should
definitely be wolecomed. Our fask
naturally today is; to strengthen the
hands of the peosle who are endea-
vouring to solve this problem and
help them to carry the process for-
ward and not put spokes in the wheel
which will mak, their task much
more difficult. Baying stated this, I
want to make coertaipn points which,
I hope the hon Home Minister will
take seriously ard give considering
to them.

The first point which I want to
make isg this. This Bill ig good. The
agreement is good. We welcome it.
But, one thing must be guarded
against and thut is complacency.
There shoulg be no feeling that now
that these point have been agreed
and that the Bill is going to be pass~
ed, the matter ca1 be alloweqd to drift
and the things irill gradually go on
improving. To 1¢ precise, according
to me. the vari»us aspects of the
agreement shoul¢ not be left for im-
plementation to the Government or
to the bureaucra:y. I will positively
explain my pont further, If we
think that the agreement is
ithere, the Stete Government is
there, the officials are there, the con-
cerned parties are there, the matter
can bhe left to tiem and things will
work out graduilly and in a hetter
way aulomatically, I say that is sheer
complacency. I want to be a little
frank today not because I want to
hurt anybody’s faelings or sentiments
or that I want t« complicate the mat-
ters but because having seen the or-
deal of fire duriig the course of the
last year througn which we have
passed, I want that the matter shouid
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now be of effectively dealt with. Cer-
tain clear conclusions have now emer-
ged and the question which we have
to pose before us frankly is to find
out who was it that whipped up the
tempo which led to this separatist
frenzy in Telengana and Andhra—
whether Telengana side or the other
side. It is not for finding fault. It
is for drawing certain conclusions in
order to find out what are the forces
which have to be mobilised in future
so that this agreement is carriedq out
in letter and spirit and even improved
upon. When we come to these things.
it becomes pretty clear and it was
known last year also which were the
elements which were in the fore-
front of these parties. Here, I should
like to mention, in passing, a thing
which all of us know and which is
extremely significant. Op the face
of its it appears funny but deep down
it is very sinister and that is that the
leaders of the separatist movement in
Telengana and on the other side have
no gquarrel among themselves, In
fact, as the movement advanced, they
became very friendly. The leaders
on one side, whose grudge was against
the leaders on the other side and that
is why they wanted separation; simi-
larly. the leaders of the other side
had a grudge against the leaders of
this side and that is why they wanted
separation. But there was no quarrel
among them. They came together,
and both of them declared the inte-
grationists to be their enemy. Tt is
an amazing king of thing. But why
does this happen, how does this hap-
pen? There are deeper reasons con-
nected social classes which lie beneath
the whole conflict which took place.
The spear-head of the movement was
precisely the new rich farmers, the
new rich peasantry born out of the
green revolution on both sides of the
barricade. I am sorry to say that
precisely the new rich peasantry,
many turning into businessmen,
they wanted to invest their monies
into cinemas, into trucks Dbuses
and all these things. All sorts
of new traders and novo rich elements
had come in. 1§ was these elements
on both the sides that poured oil into
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the fire, they were the people who
were trying to deepen the crisis, And
why is that? We know that just a
year before last in Andhra and in
so many other States in India cer-
tain issues were coming up very
sharply. One of the most important
issues which was on the agenda,
which the State Governments had
to implement, was the question of
land ceiling. That was coming up

sharply in Andhra and so many
other States, The second was the
takeover of foodgraing trade. The

third was the question of nationalisa-
tion, ‘State-ownership of bus trans-
port and everywhere we find, precise-
ly those who were opposed to the
ceilings. precisely those who were op~
posed to the bus transport nationalisa-
tion, precisely those who were op-
posed to the takeover of the grain
trade, they took the lead on both the
sides and came forward with these
fantastic svlutions, What kind of solu-
tions were they? Just to keep on
provoking the people. It is not at all
difficult to come out with the solu-
tions which appear to be simple on
the face of it but it is still easier to
mislead the people with the slogans
like ‘song of the soil’ and so on. It
really creates a fantastic impression
that if the State is divided then
everybody on this and on that side
will get employment, regional dispari-
ties will be removed, education will
be there, How does it come? Just by
dividing the State. How can it be
solved? All these kinds of sentiments
and slogans were given and we were
landed in the most tragic situation
which all of us saw the last year. If
these problems of regional disparity,
better educational facilities, employ-
ment. etc., are to be solved, what will
be the main force in solving them?
There I do want to point out that
the agricultural labourers both in
Telengana and on this side said that
they did not want separation. It is a
recorded fact. Bulk of the industrial
workers stood solidly on this and said
that they did not want it. Unfortunate-
ly many of the students were misled
because the question of unemployment
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and all these factors were there, But
these are the facts and in all humility
I can say it is our Party which was
the least affected and which stood
firm on the question of integration—
if you take the Party as a whole. How
does it come about? Because we te-
lied on those very forces who knew
that the whole slogan of separation
was being given exactly by those
vested interests who in  their
narrow interests wanted to spli{
the State and harm the common
beople on both the sides. I do
not want to rake up all the issues and
I do not want to go deeper into them
but I was in a way pleasantly sur-
priseq when I read i the papers about
what the Home Minister said in the
other House the other day. The
Home Minister will clarify it. He
saig that there were no separatists on
either side but there were angry
people, If that is so, we have to see
why they are angry. The problems
of integration, economy, education,
culture have to be solved. There-
fore, I have certain suggestions to
make, We will pass this Bill, This 6~
point formula has been accepted. It
will be there. My point is, for God's
sake dg not leave it to the Govern-
ment or to the bureaucrats to imple-

ment, Let there be first and fore-
most a powerful mass educative cam-
paign all over Andhra. All those

who believe in integration must go
from city to city. town to town and
village to village, hold public rallies
and get the people to accept this
thing. It is not just for the Govern-
ment and the ruling party at the top
alone, Let there be a mass educative
campaign. Now, how are you going
to overcome the regional difficulties?
In the process of overcoming regional
difficulties reference was made that
the Central Government should give
financial resources. The Stat. Gov-
ernment also will have to give it But
we know that unless the problem of
removing disparities and securing
employment is backed up by a power-
ful movement of the local peasantry,
the poor peasants and the workers,
the resources that are given will once
again be swallowed by those who
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are at the top of the zilla parishads,
by those who ar at the top of the
co-operative socie ies and the benefits
do not reach the common people in
those regions v hich are backward.
This is our exper ence. So the point
that I am makin ¢ 15 that some kind
of a campaign is needed. We should
mobilise all the forces—which are
genuinely interested and which stand
for integration—ind nobody really
stands for integra ion unless he stands
for democracy in the fullest sense of
the word—and let there be commit-
tees at every place and in these com-
mittees ali politr al parties, all inde-
pendent people, all good citizens
should be brouglit in and associated
with the whole yrocess of implemen-
tation. Then only what has been done
will be consolidaled and we shall be
able to go furtier, If that is not
done if we say "hat for the moment
the last year’s poblem is gone and
there is no more violence and agita-
tion and if we think that in due course
of time things -sill be gll right, I
must say that ;hat is not our past
experience. The same forces which
created this crisis last year are lying
low and they will try to become
active one again So it is up to us
to carry the whele thing forward. So
while welcoming thig Bill and while
fully supportin : the Constitutional
amendment, my )joint is we must mo-
bilise the masses, we must organise
the forces whic basically stand for
integration through thick and thin
and we must carcy forward the battle
not only with th.s formula or that for-
mula but alsg th ough economic trans.
formation which is needeq in Andhra
as everywhere ¢lse. We really greet
the people of Aidhra who have rea-
lised the value ¢! unity far more than
we outside Andira do, because they
have paid the price, they have pass-
ed through the lire. Now they under-
stand what unitr means and they will
stand for it mo e solidly. As a citi-
zens of this c¢juntry coming from
Maharashtra I remember last year
what the positin was in my State,
You know ther. is the question of
Vidarbha. So we were campaigning
there and expl:ining the need for

DEC. 1973]

—_——————

Amdt.) Bill, 1973 178
unity. 1 wou.q congratulate the
people of Andhra they have not only
siopped the process of separation
among themselves but they have help.
ed so many other States in the coun-
try which wouid have faced the sams
danger. As the previous speaker
pointed out, the solution is not split-
ting up of the State but the solu-
tion is to go more or less on the lines
visualised in this Bill. We should
carry the message all over the coun-
try and I have no doubt the people
will really behind us. Let it become
a 'mass issue; let us all go to the
people mobilise the people, and put
on the shouiders the basic task of
implementing this and not just leave
it to the bureaucracy of the people
who will not do that.

MR. DEPUTY CHAIRMAN: The
House standsz adjourned till 2.00 P.M.

The House then adjourned for
lunch at twenty-four minutes
past one of the clock.

—

The House reassembled after lunch
at two of the clock, the Vice-Chairman
(Shri V. B. Raju) in the Chair.

SHRI M. ANANDAM (Andhra pra-
desh): Mr. Vice-Chairman, Sir, I wel-
come this Bill and commend it for the
consideration of the House. It is not
necessary for me to trace the hisicry
of the events which have led to the
amendment to the Constitution of
India being moved. Our revered Home
Minigster has in great detail, dealt
with the history of the Telugu_speak-
ing people and the desire they have
for an integrated State of Andhra
Pradesh. Mr. Vice-Chairman, Sir, you
too, in a very eloquent manner, have
placed the entire position relating to
Andhra Pradesh in your speech this
morning. I would only very briefly
deal with some of the aspects which
have got a bearing on the present
Constitution Amendment Bill. You
are very well aware that we had two
agitations during the last four years
one by the Telenganitees and the other
by the Andhras, both for the bifurca-
tion of the State and on both ccear
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sions, I must say the Central Govern-
ment made a very sincere effort to see
that the problem was solveq amicably.
Unfortunately events have led to such
a great catastrophe that we have seen,
at least on the second occasion, there
was a very violent agitation in the
Andhrg region. We should really bf.e
grateful to Shrimate Indira Gandhl.,
Shri Umashankar Dikshit and {Shrl
K. C. Pant, who mot only exerc_:lsed
great tact in dealing with the situa-
tion, but also allowed emotions to cool
down, so that they could have discus-
sions with the leaders of both regions
and come out with a formula. We
are indeed grateful to them for th1§.
The emergence of these discussions 1s
the present six-point formula.

[ do not wish to go into the details
of this formula. But I would only
state that one of the greatest achieve-
ments that this formula has brought
is the removal of the irritants which
have been responsitle for the second
agitation—that is, the formula has
removed the Mulki Rules and has
completely scrapped the Telengana Re-
gional Committee. But instead they
have brought in vaiious other types of
protection so far as the services are
concerned. The formula has also
brought in a certain amount of deve-
lopmental activities by consiituting a
State Planning Advisory Board and by
having sub-Committees for the deve-
lopment of the backward regions.
While 1 agree that all the aspects of
the Six-point Formula cannot be
brought under the Constitution, it was
felt that some of the things brought in
the formula needed an amendment of
the Constitution, and today what we
are discussing is a Bill which has been
brought forward to bring an.amend-
ment to the Constitution for the pur-
pose of some of these things.

One is a matter relating to the se1-
vices. The other ig with regard to the
Administrative Tribunal and the third
is the constitution of a Central Univer-
sity in Andhra Pradesh. I agree that
3 eoffiort has been made to preserve

the integritv of the State but it is nct
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just enough; it 15 necessary that we
strengthen this integrity. There is a
very heavy responsibility cast on the
present popular Ministry headed by a
very able administrator, Mr. Vengal
Rao, to see that the entire Ministry
will drive home the details of this Six-
point Formula to every nook and cor.
ner of Andhra Pradesh and see that
they convince the people about the
banefits of the Six-point Formula.
That is the first and the foremost task
that has fallen on the present popular
Ministry. Thig has got to be done
immediately if you want to strengthen
the integrity of Andhra Pradesh.
I would only deal with one or two
aspects of the Bill which I find need
some mention at this juncture. One
of the provisions deal with the consti-
tution of the Administrative Tribunal.
It is stated that the decisions of the
Administrative Tribunal will be ordi-
narily accepted by the Government
but there 1s an over-riding provision
there to say that where the State Gov-
ernment feels that acceptance of a
decision of the Administrative Tribunal
is not in the interests of the State,
then the State Government can modify
it. This on the fact of it, may look
all right. But once you look to the
type of disputes that are taken to the
Administralive Tribunal, its over-
riding authority looks a bit peculiar
or strange. After all for a Govern-
ment servant the dispute is with tte
Government and thre are two parties
to the disputes—the employee on the
one side and the Government on the
other. If you take such a dispute to
the Administrative Tribunal and if the
decision of the Tribunal is modified by
the Government-—though it may be a
case wherein exceptional circums-
tances the State Government might
interfere—it looks prima facie that it
is a case of interference of the execu-
tive with the judicial authority of the
Administrative Tribunal. I need not
mention here that our system of
federal Government containg very
clear separation of powers gas
between the legislature, the
executive and the judiciary. And
this type of interference by the State
Government for modifying the deci.
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sion of the Admunistrative Tribunal
may not look very wise, as 1 could see
it. As it is, this (lonstitution Amend-
ment Bill has already been passed by
the Lok Sabha ard it has come to
Rajya Sabha hert, and I cannot ask
for any amendmer t in it further. But
I would only sugg st that where there
is a difference of opinion, where the
State Government does not want to
accep' a decisiop ¢! the Administrative
Tribunal, the State Government may
modify it in concurrence with the
Central Government. Some provision
like that may be made so that the
State Government may not misusg the
power that is giver to it by this clausge.

There is another thing which has
been agitating my mind, that is, the
composition of the Administrative Tri-
bunal. There is 10thing mentioned
about it in the B Il. Probably it is
left to the President of India to decide
the composition of the Administrative
Tribunal. But as [ find from the Bill
the High Court lias no jurisdiction
over matters decided by the Adminis-
trative Tribunal. Che Tribunal must
be not just a qua:i-judicial authority.
It must be given complete judicial
authority having s ich wide powers as
a High Court. It may be necessary
that when we con;titute the Tribunal
it should take suc1 people who are
competent to holc the position of
High Court Judge as members of the
Tribunal. This must also be noted as
a suggestion from me,

Then, as somrbody has already
pointed out, article 371, in Part XXI,
deals with Temp wrary, Transitional
and Special Prcrigions. Therefore,
these 'must be corsidered purely as
transitory provisios. While sq far as
the Administrative Tribunal is con-
cerned there is a provision made in
clause 8 that it can be removed when
it has outlived its utility, there is no
similar provision ‘ith regard to ser-
vice matters when once it is felt that
the State Goveinn ent has made ade-
quate arrang>ment; for recruitment to
services. 1 think this must also be
noted that whatever provisions have
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to be made under article 371 abcut
Transitional and Special Provisions,
they do not have any permanence in
matters relating to the various provi-
sions of the Bill.

(Time bell rings)

Sir, I would now say only one thing
before I conclude. One thing which I
could not understand is the need for
circulating the Bill to the various
Statés. I have had occasion to go
through article 368. I find that in so
far as this amendment ig concerned,
there is no need for circulating it to
the various States. There is only one
minor thing which probably needed
the States’ resolution. That was with
regard to the Central University of
Delhi which necessitated a change in
the Seventh Schedule. It needs rati-
fication by at least 50 per cent. of the
States. It would have been all rignt
so far as the Central University is
concerney if a separate Constitution
(Amendment) Bill is moved and it
would have been gpeeded up with
regard to other aspects of the Bill, by
passing the bill in the Parliament
straightway.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): Kindly complete,

SHRI M. ANANDAM: Mr. Vice-
Chairman, you rightly pointed out that
the malady of this agitation lies in the
non-development of these backward
areas. If the backward areas had oeen
properly developed, possibly all theze
things would not have arisen. It is for
this purpose that I suggest that there
should be a proper development policy
and the State Planning Board should
be given full authority for that opur-
pose. It ig not enough if just autho-
rity is given to them without proper
resources a syou pointed out earlier.
I suggest that the Central Government
make adequate provision for resour-
ces to be given not only tp the State
Planning advisory body but also to the
varioug sub-committees, that are being
constituted for purposes of developing
the backward areas in Andhra Pra-
dgsb. Unless this is done, ynless pro-
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per employment potential is created,
1 am afraid that people will not forget
the enfire episode and whatever
amount of effort you may put in to
strengthen the integrity the entire
thing might be weakened,

Therefore, I suggest that the Gov-
ernment should see that very soon
they imp'ement the State Planning
Advisory Body's activities by provid-
ing adequate resources. With these
few words, I support this Bill and
Commend it for the consideration of
the House.

SHRI THILLAI VILLALAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, by
way of participating in the discussion
and also supporting and welcoming
the Thirty-third Constitution Amend-
ment Bill, T would like to make one
or two submissiong regarding the pro-
visions of this Bill. Andhra Pradesh
is our neighbouring State. Tamilians
and Andhras were one for a long time.
‘Then. they separated. They were and
are and will be good neighbours. Mr.
Vice-Chairman, Sir, during the period
of agitation it was said, it is not
Andhra Pradesh, it is only “Athra”
Pradesh, that is, place of anger.

1 would submit that the Andhras,
our neighbours, are having a real pro-
blem. Therefore, they demanded a
solution by way of agitation. During
that period, we wanted a peaceful and,
at the same time, complete and perma-
nent solution for thig problem. Now
the present measure is a peaceful and
permanent solution for the problem.
We welcome it, Sir. By “permanent
solution”, we mean a Solution for the
people not for the ruling party in the
State. Further, Sir, we want a State
only on the basis of language, not on
the basis of backwardnesg or undeve-
loped areas. If we Jiviae the States
into bits on the basis of development,
on the basis of other considerations it
will disintegrate the whole country.

Sir, I will now make my next sub.
mission. I hope and I wish that this
would be the precedent or golving .he
problems of States. Supoose in our
State, we are agitating and we are
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demanding more powers, that is, in the
name of State aatonomy for develop-
ing our own State, in such circurus-
tfances also the very same methegd of
solving problems by discuscions and
deliberations should be followed by
this  Government. Therefore, I
welcome this B.'1 on this ground :lso.
Further, so far as the Six-pcint
formula is concerned, 1, »res lbeen
swatod that all the contents eof the for-
mula are now put in the Constitutisn
itself by this amendmen:. I kave gone
through the provisions [ want to
make one or two submissions regard-
g the provisions themselves because
we have started from confusion a.d
chaos and come to a peaceful solution.
There should be clarity in the provi-
sions also.

There should not be a repitition of
the confusion once again. Starled
with a storm, then a null: now we feel
there is g breeze. But this breeze
should not be followed by storm by
once again creating confusion by the
undefined words or unclarified words
in the Bill. I would request you to
turn to sub-section (2} ol Clause 3 «n
page 2 of the Bill. I dp not want to
read the whole Clause. I will only
quote the relevant words. On page 2
line 4 there is a mention about “diffe~
rent local cadres”; then line 9 “regard-
ed as the local area”; then line 14
“any loca] authority”; then in line 25,
“Jocal area”. I would reaquest the
honourable Home Minister to define
clearly what is meant by ‘local” be-
cause already there is a dispute who
is a Mulki and who is not, who is a
local man and who is not, and who is
the outsider in the State. In the Bill
also you have the word, lncal, locai,
local everywhere. What you mean by
“local” must be defined in the Consti~
tution; otherwise, it will create another
confusion and lead to ancther agitation
by the people. Thig became a problem
ever since Visalandhra was formed.
They demanded Visalandhra and they
got it But now they wanl Telengana
and Andhra. Now we have not con-
vinced the people; we have ¢only come-
promised with them in thig WBill,
Therefore, I want a clarification or
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definition to be pu in the Constitution
itself as to what -ou mean by *“local
area’”.

Then I go to st b-clause (3). There
I find “The President may, by order,
provide for the rconstitution of an
Administrative Tribunal for the State
of Andhra Prades: to exercise such
jurisdiction, powe-'s and authority
(including any juisdiction, power and
authority...” Noy- we have already
got a committee called regional com-
mittee and in its place now we are
constituting anoth¢r committee, calling
it an Administrat ve Tribunal. From
a reading of the vords I find it is an
alternative High (‘ourt because it has
been vested with : 11 powers of a High
Court, and the High Court has been
forbidden from e cercising authority
over this Tribuna by sub-clause (7).
I will read it: “Tt e High Court of the
State shall not h,ve any powers of
superintendence over the Administira-
tive Tribunal and 10 court (other than
the Supreme Cou't) or tribunal shall
exercise any juri diction, power or
authority in respect of any matter
subject to the jurisdiction, power or
authority of. or iy relation to, ihe
Administrative Tribunal.” That means,
you have given i' judicial powers of
the High Court so far ag items or sub-
jects which are given to the Tribunal
are concerned, anl more or less you
have abolished tr1e High Court of
Andhra Pradesh i+ thig process.There-
fore, I would lik¢ to ask: What is
the composition o' the Tribunal I say
it must be s Jud cial body. It must
be truly a judicicl body. It should
not be left to the :xecutive to appoint
any member on l|he Tribunal. How
the Tribunal should be constituted,
who its Memberg should be, whether
it is a judicial ma. or whether it is an
administrative mean, all these things
should be clarified Also it must in the
Bil] itself. It is now left to the Exe-
cutive. Now vyou are taking the
powers of the juliciary and giving
them to the Execttive. Thus more or
less it i9 an executive tribunal, not a
judicial tribunal empowered with all
the judicial powers. Therefore, my
submission would be that the compo-
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sition of the tribunal shou'd be defined.
the qualifications of the members who
are going to be the memberg of the
tribunal must be given in the amend-
ment Bill itself. i

My third submission is about the
establishment of the Central Univer-
sity. This is more or less erosion of the
powers of the State because educa-
tion is a State subject. In the other
House as well as in the House. while
piloting thig Bill the hon. Minister
said that the formation of the State
Planning Commision and State Deve-
lopment Board is left to the State Gov-
ernment because it is a State subject
Why don’t you apply the same princi-
ple in regard to education also which
is again a State subject. In one place
on the ground that State planning is
a State subject. you have not touched
it. You have left it to the State Gov-
ernment. But education is alsg a State
subject. Still, you are going to estab-
lish a Central University in Andhra
Pradesh.

These are my submissions and 1
hope the hon. Minister will consider
them {avourably. With these words,
I welcome this Bill

SHRI CHANDRAMOULI JAGAR-
LAMUDI (Andhrg Pradesh): MTr.
Vice-Chairman, at the time of the
introduction of the Mulki Rule Bill,
1972, 1 saig that it woulg not satisfy
either the people of Andhry or the
people of Telengana. The Andhra by
their unprecedented agitation of 1972
showed that they wanted nothing less
than separation. The Telengana
people also did not like the five point
formula for the reason that the safe-
guards given to them by the Gentle
men’s Agreement of 1956 would be
given g go bye. Therefore they were
against it. Now you are introducing
this six-point formula by way of this
Amendment Bill. In the Statement of
Objects and Reasons it is said abhout
the six-point formula:

“_..the formula has received wide
support in Andhra Pradesh and it
hag been endorsed by the State Gov-
ernment”.
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SHRI CHANDRAMOULI (Jagarla-
mudi): May I know from the Govern-

ment by what method and how theyfF
«came to the conclusion that it has re-§

ceived wide support? Has any ex-
Minister or present Minister gone
round the State and explained to the

veople what the formulg is and how 4

both Andhras and Telengana people
would be benefited by it? None of the
ex-Ministers has gone there and it is
-only the All India Radio’s propagandai
and I suppose the Government assu-
mes that All India Radyw’s propaganda
is sufficient evidence of support by the
people of Andhra. Then the Govern-
ment says that il is endorsed by the
Government of Andhra Pradesh. Was '
not the five-point formulg endorsed
by the Government of Andhra Pra-"
desh? And what fate dig it meet?
with? "Where is the guarantee thatl{
the six-point formula also woulg mtl'
‘meet with the same fate? Just Le-
cause Andhra is quiet, you assume
that the people are for the six-point
formula. I sav it is merely a lull be-
fore the storm.

How csn the people who have totally
rejected the five-pom* formula he
expected to accept the six-point for-
muia? In the five-point formula, there
was at least a definite promise of doing
away with the Mulki Ruleg by the
end of 1980, whereag this new formula
creates 21 mulki districts in Andhra
Pradesh instead of doing awav with
the mulki rules completely. There
was onlv gone mu'ki region previouslv.
T.ocal people from one district are pro-
hibited any educational facilities in the
other district. This is against the
fundamental law laid down in the
‘Constitution. Whereag the people from
hoth the Telengana and Andhra
regiong sought peacefu) separation, the
Government. under this new formuls,
creates 21 new regions instead of the
Two that existed.

The agitation iy Telengana vcegion
in 1869 and in Andhra region in 1972
started because the people in bath the
regions thought that emotional integ-
ration between the two regions xas
impossible. The Telengana people
thought that they were being exploil-
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ed by the Andhra people and that they
would be under the perpetual slavery
of the Andhra People. The people
from Andhra region did not like
the 1dea of being permancntly
treated as second clasg cilizens
in their capital and in the other
parts of the State. So, the people
of hoth the regions wanted “‘riendly
separatien and thought that fricadly
separation was the only solution te the
problem.

Even at the time of the formation
of the State of Andhra Pradesh. the
late Pandit Jawaharlal Nehru, after
providing certain  ssfeguards to the
Telengana people, saig that if =nffer
five vears, Telengana region wantad to
be separated, they could do so if two-
thirds of the members of the Assembly
from Telengana passed a resolution to
that effect. But soma of the Ministers
and some of the leaders preventes the
Telengana people from achieving their
aspiratio~s. Could there be any ™ore
proof of the desire of the peop'a of
Telengana when under the banier of
Telengana Praja Samithi, thev defeat-
ed the official Congresg candidate in
the bye-clection to the Assembly and
again in the 1971 Parliamentary olee-
tion, when the whole country was
swept uader the Indira wave, 10 of
the 14 Parlismentarv seats in Telen-
gana were won by the T.P.S. whose
call was for separation?

Coming to the six-point formula, T
woulq say that Point 1 of the six-
point formula envisages planned deve-
lopment of backward areas and plan-
ned development of the capital with
specific resources. The State Planning
Board and its sub-comruttees are
another versio, of the Regional Com-
mittee ang the Regional Budget. Why
should there be the mischievous
assumption that bifurcation of the
State will mean neglect of backward
areas ang that integralio. will here-
after mean. special atten..on to them?
Can the Government tell "= what spe-
cial attention had heen paid to the
backward areas durmg the Jast 18
years of integration? s

|
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The second poiit deals with prefer-
ence to local can lidates for admission
to educational ir stitutiongs and the
establishment of a central! universitv
to arrange educa ional facili‘ies. This
is a camouflage. It ig the Mulki Rule
written in a diTerent languag, and
in that context, preference will, in
fact, be interpre ed to exclude the
Andhras from ecJaca‘ional institutions
in Telengang just as in the past. The
third point is yreference to local
candidates ip recruitment to posts of
NGO, correspond ng posts in local
bodies and junior engineers and Civil
Asstt. Surgeon after organising service
cadres on lecal tasis.

This is the snne as the five-point
formula. Bv usiig the term ‘local’
insteag of the werd ‘Mulk?, its equi-
valent the framers nf six-point for-
mula are trying tc deceive the Andhras
under the rule. Just ag in the past,
the Andhras cannot get employment
in Telengana on he ground that they
are not local. Tne Andhras demand
equal opportunitii g in all the districts.
But this rule deni:« tnem everywhere,
except in the district of birth.

The fourty point concerns the set-
tirg up a high-power tribunal impos-
ing limits on the nowers of Judiciary.
This plays havoec with the rightful in-
terests of the argrieved and would
leag to costly litization.

The fifth point 15 amendment to the
Constitution putti g limits on the
power of Judiciarv. Does the Gov-
ernment think that the servicemen
who gbtained son e bargaining rights,
af‘er 3 hard striggle, of protection
would readily virld to their threat?

The sixth poini says, “The above
approach stated i, the five points
would render tre continuance of
Mulki Rules and liegional Committees
unnecessary”. In name only, the
‘Mulki Rules and liegional Committees
are dissolved, whereas the term
‘Local’ is nothing :lse but ‘Mulki’ and
in the place of F.egional Committees
and Regional Comnitees the Planning
Boards and its {ub-Committees are
constituted.
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Therefore, the six-point formula i$
in no way better thay the five-point
formula, and, on the o'her wand, it is
worst than that ag it confirms the old
Mulki Rules. It 1s in favour of the
Telengana people, as it does not take
away anv of their right they had pre-
viously. The people of Andhra would
never agree to its imposition and
would fight against itg imposition with
much more vigour than in 1972, There-
fore, I say that by all means do away
with th~ Mulki Rules of 1972 but for
God’s ask do not impose the six-point
formula. The only solution is friendly
separation. .

Thank vou.

SHRI M. R VENKATARAMAN
(Tamil Nadu): Mr. Vice-Chairman,
Sir, my Party will support this mea-
sure brought by the Govern'ment But
I also want to go on record with some
criticisms, which, I hope the hon,
Minister will be good enough to listen
to ard sze if this measure can in any
way be either improved upon or added
or corrected.

Afier a long delay of nearly a year,
after so muda damage to life and
property and so much delay on the
issuz of development of Andhra Pra-
desh, we have to come to a stage for-
tunately when some near useful pro-
posal is before the House for seiting
the matter. But I will be failing in
my dquty if I do not say that the ruling
Congress Party and the Government
have been responsible for the present
state of affairs as well as what has
obtained during the last six monihs or
cne or two vears before tha‘. Last
year, .here were alternate points of
view. In fact, I also moved several
amendments to the Mulki Rules Bill.
With the majority that the ruling
party had, they go: the Bill passed
inio ap Act. It wag saiq that it em-
bodied certain important provisions of
the five-point formula put forward
by our Prime Minister. Now,
a measure has been brought forward
by the same Government to scrap that
Act. The basis for this Act is stated
to be the six-point formula. Last
year, it was the five-point formula
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which gave rise to an Act which we
are finishing by this measure and to-
day this six-point formula is getting
statutory recognition. Let us hope at
any rate that it wil meet a petter fate.
One cannot forget the enormous in-
jury done. When I say that the ruling
Congress Party is primarily responsi-
ble for thig state of affairs and this
measure passed in haste last year and
now sought to be cancelled, T do not
speak light-heartedly. Friends will
remember that even by 1969, the
movement had started in Telengana
for a geparate State. As another friend
has already pointed out, there was a
compromise for the sake of the 1971
elections. Let us not forget it. We
cannot call it by any other name.
Friends of the Telengana Praja Sami-
thi all over the country became cong-
ressmen and added to the Congress
strength, I suppose, in the Lok Sabha.
But then the movement had its echo
again when the Andhra side also
began to demand separation ang it
reached a bitter stage, 5 very unfortu-
nate stage, by 1972. I cannot forget
the 2ist of November, 1972 when 17
people were shot dead in the three
towns of Andhra nor that firing of the
23rd of November in Hyderabad and
the people’s upsurge as such. The
Government foolishly thought, as Gov-
ernment very often foolishly think,
that repression was an answer to the
urges of the people. But what was
peculiar bhere was that thig agitation
from both the regions of Andhra—
Telengana region as well as Andhra
region—which attracted, in its wake
students, non-gazetted officers and
Government servants in its ranks
which hag a wide impact in both
the regions. And this upsurge
c¢f that particular period was
tacked by the Congress leaders of
toth sides and let us not forget that.
It is really a tragedy, but it is a fact
that the ruling Congress was driven
into three groups, each fighting for 1ts
ewn position. One group stood for a
separate ~Telengana, another for a
separate Andhra; and we can call the
third group as an integrationist group.
And all within the same Party, mind
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you. And when this position was
there, before the Prime Minister carhe
forward with the 5-point formula, my
party, through its Secretary, Mr.
Sundarayya, wrote a letter to the
Central Government suggesting the
following solutions, which I will briefly
indicate, for solving the problem. Mr.
Sundarayya had suggested to the Cen-
tra] Government—(1) scrapping of
the Mulki Rules and the abolition of
Regoral Committees: (2) rejection of
all demands for a separate budget; (3)
special efforts to develop backward
areas in the State; (4) no regiokal re-
servations or conditions for employ-
ment; (5) for employment as well as
for public expenditure, it should be
on the population basis in the ratio of
2:1 between Andhra ang Telengana.

Sir, It is unfortunate that even to-
day, the Bill which we are consider-
ing, which I am supporting top not-
withstanding my criticism of it, does
not take into account such thing like
the 2:1 ratio on the population basis.
If Andhra has got about three crores
of people about half of that is the
ponulation of Telengana.

Sir, if the 2:1 formula does not be-
come the actuality either as regards
resources or jobs or admission to
educationa] institutions or expenditure
of the resources whether they are Cen-
tral loans or revenues raised locally,
there is no easy method of satisfying
the people. Mere jugglery with for-
mulae will not do. Of course, after
a time, people got tired. They thought,
“the separatist movements are futile
and let us have some solution.” Now
they think that they have found a
solution.

Again, Sir, I would like to read with
your permission a short para from
last year’s proceedings to show that
men like me have not failed to bring
home to the Government a way out,
o solution for the problem also. Mr.
Vice-Chairman, Sir, when the Mulki
Rules Act was passeq a vear ago, this
is what I spoke:

“My Party is of the considered
view that a just and reasonable solu-
tion is possible for this problem pro-
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* vided the Centr il Government acts
in time and ena:s suitable legisla-
tion, and not th:s Bill, ensuring the
legitimate rights and demands of the
people of Telen.ana region, while
annulling the outdated Mulki Rules
which, if it persiits in implementing,
would surely pase the way for dis-
unity of the people and the disin-
tegration of Anihra Pradesh.”

¢, .. The Central Government must
enact legislation firstly to ensure
employment in State Government
services at all levels in the ratio of
2:1 for Andhra and Telengana re-
gions respective'y and they may be
posted in any p t of the State and
not confined to each region.”

Sir, it will be jbserved from the
present legislation, the Constitution
Amendment Bill :nd the Mulki Rules
(Repeal) Bill that they lack in all the
features which 1 iave suggested.

“ ..This reflects the real strength
of the population in the two regions.
This principle 1nay be extended to
all public corpo-ations or semi-Gov-
ernment concer:is,

“Secondly, t¢h : allocation of all the
State resources including that of
Hyderabad city and Central loans
and grants for regular administra-
tive and develc pmental activities in
the State inecluding the Five Year
Plans should b in the ratio of 2:1.
While, special ¢ ttention is to be paid
and special al ocations made to
develop backw: rd tracts and areas in
both the regiois. Similarly, the
seatg in colleg:s and professional
schools and in titutions can be re-
served in the .ame ratio.

“Thirdly, the ime-limit for the two
above stated provisions should not
be mechanically fixed. They should
continue until such time when
mutual understanding and confidence
develops betwren the two regions
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and the people living there and un-
til the existing imbalance in the
development between the two re-
giong gets progressively reduced and
eliminated. This alone can ensure
the unity of the people of the two
regions and the integration of the
State of Andhra Pradesh. This
alone can rescue the State from the
recurring agitations and strife over
the Mulki Rules, some upholding
them while others opposing them.”

(Time bell rings)

I am only sorry that when men
like me come forward with such sug-
gestions, they are not taken seriously.
The Prime Minister in her reply to
this debate did not answer these ques-
tions. I hope and trust our esteemed
Home Minister will at least tell me
what the difficulty is in disregarding
suggestions such as those that have
been put forward by my Party.

Sir, now, so far as the present Bill
is concerned, as I have already said,
despite my strong criticism of the
drift and the acts of commission and
omission on the part of the ruling
Congress Party, I am still supporting
this Bjll, In the Statement of Objects
and Reasons attached to the Bill it is
stated that the idea is to give shape
to the 6-point formula. The approach
i3 to give expression to the 6-point
formyly,

Sir, T feel that the 6-point formula
is a welcome feature for the follawing
reasons: Firstly, it rejects the bifurca-
tion of the State. We are not where
we Were one year ago. Fortunately,
there is no question of two Andhras
hereafter. I am labouring this point a
little because some friends here have
said that there is a need for separa-
tion also. It is not a question of the
same language speaking people con-
stituting different States. The Hindi
speaking region has got several States.
For ¢.g. Hindi speaking people are in
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many States, Hindi speaking people
are in many States. That is not the
powmnt. Nor, i» it a question of the
size of the State. It is asked “Isn’t
Nagaland a State? Cannot Telen-
gana be a State?” It is not a question
of size either. People forget that the
British kept the Andhra people divid-
ed and a great national patriotic
movement of the Andhra people rose
for unification. Potti Sriramuly laid
down his precioug life and throughout
the length and breadth of Andhra
there was a huge upsurge, mass up-
surge, unprecedented in its
kind after which Vishal
Andhra came into existence satisfying
the aspirations of the Telugu people.
The British kept them divided. Now
that we are in free India the Telugu

people were one and they look-
ed forward {to being a  great
big State, the vpride of India in

its own way but for these unfortunate
happenings of the last two or three
years. Now, the Mulki Rules was it-
self the creation of the Nizam 55 years
ago in 1918. The princess have gone,
the privy purses have gone, but why
this relie of the Nizam? These Mulki
Rules should have been done away
with of course without prejudice to
the difficulties of the Telengana region,
to the backwardness of the Telengana
reginn and to the aspirations of the
people of Telengana. The Mulki Rules
should have been done away with long
ago but that was not done. So I
would appeal to the friends who still
talk of the need for two States that
they should not ignore the sentiments
of the common people of Andhra who
really want to live together, who have
made many sacrifices for that and got
their Vishal Andhra. I welcome this
Six-Point Formula also for the reason
that the Mulki Rules and the Regional
Committees are gone. Thirdly the
Formula opposes a separate Budget
and a separate Secretariat. Fourthly
the separate Committees proposed to
develop backward areas are a feature
of the new Formula. This I consider
to be a correct step forward but even
so T want to point out bv way of
illustration one big defect and that is

the failure to tackle the issue of
employment of public servants on a
rroper basis. Now the regional reser-
vation ig not between two provinces
but the regional reservation is con-
fined to districts. The Mulki Rules
are gone but its spirit is not gone
yet; it is alive. Now junior engineers,
civil assistant surgeons, tehsildars
and others helow that rank are
to be recruited from the district level.
They must be men of the districts.
1 must say that thig contains the
seedg of further disruption. There
are seeds in thig reservation for se-
paratist tendencies and disruptive
tendencies. So I would concluda by
saying that it should not and a place
here.

Then I do not know what this Ad-
ministrative Tribunal business is
There is no control of the
High Court over it and the State
Government has gof the right to
override it and take its own decision.
Again how is that going to be consti-
tuted? The President will nominate it.
Every aspect of it is strengthening the
hands of the Executive and one is not
clear what it is eventually going to be
with the district as the unit for reser-
vation of jobs up to the level of junior

engineers and tehsildars. The
3 p.Mm. Andhra people again have to

fight, unfortunately, among
themselves because a person of one
district cannot get a job in another
district. Till now the problem was
Telengana for Telengana people and
Andhra for Andhra people.

Jf integration hag to be streng-
thened, the Government should think
very seriously about this provision
relating to districts and see what can
be done about it. I would say we are
against the separatist slogan. We are
for scrapping the Mulki rules, for abo-
lishing the Regional Committees
the two is to one formula are all
things which I would again bring
to the notice of the hon. Home Minis-
ter.
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PROF. RASHIEDUDDIN KHAN
(Nominated): 1[f. Vice-Chairman,
Sir, I would like to speak so to say,
as a post-script o the Constitution
(Thirty-third An endment) Bill and
the Mulki Rules 'Repeal) Bill. As a
citizen of India, v rho happens to come
from Andhra Pralesh, I am natural-
ly concerneg witl the fate of the In-
dian people in thit part of the coun-
try who, for the past four years and
more, have been passing through one
ad hocism to ansther. Therefore, I
would crave the indulgence of the
House if I speaiz not specifically on
the amendment BRill and the repeal
Bill as such, but on the larger issues
which impinge o1 the very survival
of India as g ecular, democratic
polity. I would ubmit at the outset
what are the majir aspects which are
essential for wh .t can very rightly
be calleq federal nation-building. In
the twenty-six ycars of independence
a fundamental problem which faces
us js the problen: of how to stabilise
our polity on the well-known prin-
ciples of democr: ¢y, secuarlism and
socialism, which indeed have acquir-
ed national rconsciousness in a very
large proportion of the population as
reflected in the rnandate of the Con-
gress Party, botl in the 1971 Parlia-
mentary election: and the Assembly
elections of 197, The basic aspects
which impinge on federal nation-
building, I subn it for the considera-
tion of the hon. Home Minister and
other members o the higher echelons
of his party, are four. First is the
problem of polirical integration fol-
lowed, secondly, by a stable and effi-
cient administra ion. Third 1is the
secularisation ard democratisation of
polity. The fou th, which is linked
up with the protlem of Andhra Pra-
desh is the probl:m of mass mobilisa-
tion for econom c¢ development, Yes-
terday we accep/ed the Fifth Plan
as g draft for di cussion., How do we
implement the Fifth Plan targets? I
submit that for the fulfilment of the
Fifth Plan target; not only an efficient
and responsive “ureaucracy is need-
ed. It is important that the party
which has been ruling in more than
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half the total number of States of
India and almost continuously at the
Centre must also mobilise itself and
the people as such should be moblis-
ed. For the mobilisation of the people
we will have to evolve structures and
institutions which are capable of
activising them. Even if I am trying
to sound a discordant note, I would
nevertheless most respectfully try to
sound that large States are no ans-
wer. India, as the second most popu-
loug State with 356 districts, might
as well afford about fifty or sixty ad-
ministrative units, and these adminis-
trative units may or may not be States
because the experience is that the
Soviet federal structure is based not
only on the 16 Republics of it but also
it has other two categories of Auto-
nomous Regions ang Autonomous
Nationalities. And in the last four
years the struggle, whether justifi-
able or not, has been going on bet-
ween the people of Telengana and
Andhra Pradesh. I underline the fact
that the people are not satisfied with
the employment position, they are suf-
fering, and demands have been made;
the people are not satisfied because of
lack of a stable Government to which
responsibility can be given.

(Mr. Deputy Chairman in the Chair.)

Th-refore I say, whether you repeal
the WMulki Rules or not whether you
bring about the Thirty Third Amend-
ment or not, what you have fo look
into is how to solve effectively the
problem of the people in terms of
mass mobilisation. I would say that
the assumption that all demands for
sub-regional identities, all demands
for regional identities are against the
nalional interest, they are against the
basic impulses of building up a united
India, is an erroneous assumption. It
is also based on an erroneous assump-
tion that all language groups are
nationalities in India. My own study
of the problem would suggest that the
language communities might have as-
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pects of nationalities but they are not
nationalities in the sense in which
the Armenian and Azerbaidjan people
are nationalities. Therefore, a radical
compromise is to be built, We have
to understand that what is going on
in Telegana and Andhra Pradesh is
only an activity of a few self-interest-
ed groups. It has also something to
do with the fundamentai problem that
the structure in which the problem is
sought to pe solved is the structure
which is not relevant to the challenges.
Therefore, I submit that a re-examina-
tion of the issue is called for particu-
larly for two reasons. The 1971-72
mandate to the Congress Party on the
one side has proved, all things said
ang done, that the people are, by and
large, with the party. Secondly, the
perspective and the target of the Fifth
Five Year Plan I submit with all res-
ponsibility, would never be met. As a
matter of fact, a continuous series of
agitation will go on unless the politi-
cal structuring is in consonance with
the mass mobilisation and economic

development.
o
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daT TW T TR FW AT &, TAY
gar gt ar @@y a1, afew g I
¥ ag faw w11 wA7 g A8 I AT AAF
ARz fac ¥ m s w1 folw
FT g 1oE @t faw w1 fom a|@ W
®FI & I9Y qar Ay 9sar § 5
ag WS JIW  HI TF F 917 §
Iay agarr 1T § & oaiyg 93w &
TSl F & fag SR gg U
frgrr & o s SwTal & A F
w1 § aforg s & fag gww Oy
fom aedt g, ag samr o, Afew @dh
TE @ fagws & s ifasww & ag
fow & & 3@ 0 § SEY WigwW ggar
¢ fr wtg w3w Y ¢fedy, < owar
g 48 FUW W W wHdl, g 0F
T™E F BT H A A AW
Tl F w § WW AR w9
NfgsT 2@t § 31 @ & F oY agr
qT AT P AL FATG & 0@ ST agh
FT GTRTL qgT FT ATACAT F9aT F7
TTBT & HATITHFTH TG FT THT T
adroT gt fF agl STaE¥ gE guEv
T JUR FY GEGIAT 7 agl A7 T
T FAT X A TY T TH HIT
TELaf T WA 77 9L AT §T | T
qfq g & AT AT 3 41 5 Taar
FY IBT 74T & 9 1 F1 QIS FAT 4T
T FTR ST FRAY & 6 T AT F e
gHA T HT 9w AT § @Y I Ay
F FTC Y wraq qrEf F A & F wgEa
ge i afew =gl #r 9797 wgHa gE
gaadi gt 3 =% ¥ agi o gy
F@MAT AT Af6T TG ¥ IT AW Ay
T5OT 1 AT T A Fifaw adh g€
gafan & awaar § & swar v gver
& qarfas ag F9T 78 707 & Ak
T & 9T gl §, S F faars
@H qAAT § AR 9w & ¥ e
wheds & ag Tow wey awn §
Togafy # O F FAC F ZEFY
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W HIuanmar g T W g
AT %7 T W § A daas g afes
fgrgea &1 gEX W W A1 q9as
Ao §, &R fap ¥ o sy s
FT 99T ag ag dFas ¢ A g
Joiw f 3% § 21 30 a@ & I
fergeara & o 1q19 & oy B A0S
qeig F1 TR FT 5§ QT4 SAGH F
feam # @ wXF UH CF T GHET
I FHA @ FLF ST fAmAn
e a1 7= et avg & = fegeaa
F ¥t uw Fma summ famrem s
=ifedt a1 MT I w9 F 37 FET A
T At =igd ur AfwEa ag 9 91 #7
FEEFLT TFINT F AT @
FTE T FEA AT ST RIE TG
FFA SH U 5 [ <gan A S
TS F g AT a1 a1 g ara ofy
Al fergears &1 st wfgum @ s9
Hfaew &1 qwwg F FY Fifrm @y
@t &, 7T WA & S omes et 8
gg 99 fFE ara F) 78 5o wA § v
G FTBT FT H-UTST FA & 7
Ig AFAF 2T & ¢ TEgWT FI a7
F e fAwed g g @@ gaEw
2 for T ¥ 12 e 1 AY & AR fergram
F g & fod vir wr=wr Al &1

™A @ a1 hwawd
weeafa w1 ag #@fa v fEar o g sew
HTeTA 9T & 5 agl #1 o afseoeR g 9
FHET TAARiTET F T | T7 F FfRdET
F I Tegafa & e S g IJEHT
wwaa g fF oam fafee @
wgd, FF  FT glgw, a8 AT
g faftdi 31 wmaw agr av
9N @ IW I ¥ 89 WEA @i 97
ZHAT AT T I Tg7 9T Y THa-
Tz farat ST R aEY wEmafie
fargrama & gaR foet & o T Q¥
I FE @9 g A At 9% A Fraw
famr S ! @ g § aggdy
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qTEA FCE AAGT @U AL X TF
qrvq & Forar @A A gH AR AT
gfagm St g a8 U@ qATF a9F @
STIATT | (Time bellrings)

wmfay § quaar g fr oY ag €
TR J W g 98 SHad & f@ats
2, "qfaur & fgars g # @R 9w
qIIE FT AT AN, T9 A F arqw
FTAAT A0EY AKX 1E QAT faw @TAT
=rfgd S fr aa fErgea™ 9X @R
g forgd fF Teeafa &1 wmaw 7 @),
o &g wram fafaer § suwr mifads
F UL TFAT ATHA Y &Y, T@ TG K
HTE HTAT TTHIT FH) AT AT |

MR. DEPUTY CHAIRMAN:
Chinai. Only five minutes. .,

Mr.

SHRI BABUBHAI M. CHINATI
(Maharashtra): Mr. Deputy Chair-
man, Sir, the agreement between
Telengana and Andhra Pradesh people
and the six-point formula are wel-
come in as much as they have led to
the termination of the President’s
Rule and brought in once again a de-
mocratic government formed by the
representatives of the State. It main-
tains the unity of the State and helps
accelerate the development of back-
ward areas. Everyone should lend his
moral and material support to make
a success of this efforts.

The six point formula had not been
super-imposed; it had rather come as
a result of consensus arrived at with
various sections of our people who
were very much involved. This Bill
envisages the giving of a statutory
status to the decisions arrived at by
the people who are virtually concern-
ed with this problem in Andhra Pra-
desh. 1t also envisages the abolition
of Regional Committees the aboli-
tion of Mulki Rules ard the location
of a Central University at Hyderabad
an¢ also givin: of oprortunities, as
much as possible. to t' local people.
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I am, however, afraid whether this
might ultimately lead to employment
being reserved for the people belong-
ing to a district. The Constitution
has provided that an Indian might
move from one part of the country to
another and be eligible for employ-

ment, for pursuing business, in
any part of the country. Now
that is going to be replaced by

saying that employment in each dis-
trict would be open only to the resi-
dentg of that district. This particular
point in the gix-point formula is a
potentially dangerous point that has
been agreed upon. This ig likely to
create precisely the same difficulties
because of which trouble arose under
the five-point formula.

That apart, the bifurcation of
Andhra Pradesh could have triggered
off similar demands in different parts
of the country, and other Statesg could
also have become embroiled in the
same Kkind of agitations, demands and
counter-demands for bifurcation. At a
time when all our energies are to be
devoted to getting over our immediate
economic or social problems, whether
it would be a wise thing to allow
many States to get embroiled in dis-
puteg of this kind is a point to ponder
over. This ig not the time when our
energies should be diverted from the
main task of economic growth and
development. Then, if something has
got to be done which is right and
which is in the interests of the people
of Andhra Pradesy and the country,
regardless of the repercussions, the
Government has to go ahead with it.

I am in agreement with the Govern-
ment that the unity of the States
should be preserved. But there is no
provision in the Constitution guaran-
teeing development of backward re-
gions. Therefore, any number of six-
point formulae ecannot solve the
problem.

204

It has been argued that even if the
Government felt that the so-called
six-point formula would work to-
wards the emotional integration of
the people of Telengana and Andhra,
there was no urgency for this amend-
ment. Let us watch what happens for
a year or even two and, if events
prove that the Government was right
and the six-point formula was moving
in the direction of emotional integra-
tion, we could at that stage amend
the Constitution. If we amended the
Constitution in haste, what reactions
it would have and what consequences
it would lead to, no one can forsee. I
do not agree with this point. How
can the gix-point formula be worked
when from one end to another it is
based on the need for social, legal and
Constitutional change?

With these words, I support the

Bill.

SHRI UMASHANKAR DIKSHIT:
Mr, Deputy Chairman, Sir, I must be-
gin by expressing my appreciation of
the very constructive approach that
most, if not all, of the speakers have
adopted in discussing and sometimes
criticising the Bill before the House.
Except for two hon. Members who
have in words said something which
might be tantamount to opposition, all
the other hon. Members have fully and
full-throatedly supported thig BRill.
Of course, as Members of Opposition
Parties, they have to point out some
loopholes here or there. Qur friend,
Shri Nawal Kishore, began by saying
that although this is not a perfect or
an ideal Bill, yet he welcomes it.
Somehow he also said certain other
things, But one important point
which he has made and which others
also have made similarly, with greater
Oor more or less emphasis, is the inter-
pretation put upon that part of the
six-point formula, that is to say, 371D,
which includes provision for employ-
ment of locals. And from that every-
body has tried to argue or has jumped
to the conclusion that this would lead'
to  similar demands elsewhere,
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that this wouid divide the coun-
try into district:, and what not. I
would like to sul mit with great res-
pect that the provision has been com-
pletely misundersiood. We must first
try to understanl the background
against which thi; whole agitation
arose and why fin.lly this compromise,
this amicable setilement, hag been
accepted by an cverwhelming majo-
rity of the elected representatives and
the people of Anihra Pradesh. And
this formula has been hammered out
by the very peop e who created, who
raised, a rousing ¢ jposition, State-wide
protest against the earlier legislation.
And they have not done this over-
night or suddenly in a flash of enthu-
siasm or in a suiden flash of mind.
They have taken at least six months.
Various groups n Andhra Pradesh,
both from Andhr . and Telangana re-
gions, from the c)astal districts, from
Rayalaseema, all have gone into its
details from weeix to week, {from
month to month.

[Mr. Chairman in the Chair].

It was only whe;, they all agreed to
all the aspects of this proposal, of the
six-point formuls that we agreed to
put it upto the ( abinet and then got
this Bill framed : nd we have submit-
ted the Bill to thr two Houses of Par-
liament for acceptance. Now, as I
pointed out in th: other House, there
have been circul wg issued; instruc-
tions have gone 10ound from the Gov-
ernment of India to all public sector
undertakings in which emphasis has
been laid on the reed and propriety of
giving employme:it, up to posts carry-
ing Rs. 500 or less, to the local people
only; in fact, up o 80 per cent. Why
has this been dore?

SHRI MAHAVIR TYAGI (Uitar
Pradesh): It is ; very good idea.

SHRI UMASI ANKAR DIKSHIT:
Why has this bee 1 done? Not to divide
the country. Th re is a real problem
which is creating, a lot of misunder-
standing and als> a misgiving and a
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feeling of discrimination in the coum-
try. The backward districts, people
belonging to backward districts, usual-
ly do not get employment even in
public or private sector undertakings
that are established there, because
more advanced, educated. young men
from the other districts come and get
their names included in the employ-
ment exchanges there and therefore,
the people of the local area, the people
of that district, do not get any advan-
tage. There are complaints, and I
have been told myself, that in some
cases not only the chairman or the
Managing Director or the General
Manager, but lower division clerks,
peons, cooks, and employees engaged
in such activities have been called
from distant States. And there is
a genuine grievance being felt all
over the country. Therefore, this is
a measure which will work for inte~
gration of the country; it will afford
satisfaction to the poore: sectiong of
the society. ..

SHRI MAHAVIR TYAGI: It is a
good measure. But why limit it to
Andhra Pradesh alone? Why not ap-
ply it to the whole of India?

SHRI UMASHANKAR DIKSHIT:
Because, the problem with which we
are dealing and which arose, was re-
lated to Andhra Pradesh. We can-
not at this time apply it to the coun-
try as a whole. What did may friend
Shri Mandal say? What he said real-
ly amounted to support. He said this
is a pgood Bill. This a good idea.

SEN  Fg—ame 3F v 7
agr fean, wEr fa=e ) Stw g,
afsr  fow  gw & fwur g
ggaT # faQw F@ g | SEE
FO IR aqar fw growr
fargeama &1 a1 Gi=AT =Mfew W7
I3 e ared gow &1 %3 Faxar
AT THIFIT | T SATAT |



207 The Constitution (Thirty— [ RAJYA SABHA 1 Amdt) Bill, 1973 208

third

[Shri Umashankar Dikshit]
sfrq, o fare e AW Tea

% gzeg  fgaAT wX, WG 9@ o
W AT A TGr §, Tt w7 wgAr
ITH GHAFL  gAA UF TEE @I
2 oix 9q% fag gn g9 fegwm &
qHTT @Y STHT a1 g9 R AN g
Fgt |

@1 oww  faEza g, S

f& qasr fFEm St A FG—

These provisions are enabling provi-
sions. The President has to issue cer-
tain orders. In those orders which he
will issue on the advice of the State
Government and the Central Govern-
ment, proper and appropriate instruc.
tions, definitions and indicationg will
Ye given according to which the pro-
visions of this Constitutional Amend-
ment Bill will be implemented. Take
for instance the question of giving
employment to the local people. Shri
Venkataraman said that the appoint-
ment of Asstt. Civil Surgeons and
Junior Engineers and such other em-
ployees will be confined to district
level only. That is not correct. The
President has to spell out these things
in his order which will be according
to the discussions held and wunder-
standing reached. The agreement is
that only upto the lower division clerk
level, employment will be restricted
1o the District Employment Exchanges.
But so far as Asstt. Civil Surgeons and
Junior Engineers are concerned, the
employment will be spreadable over
a group of districts or division. What
exactly should be the area to which
these classes should be assigned has to
be considered. The Government of
Andhra Pradesh will have to work
out and according to that we will see
what further measures have to be
taken. Therefore, on this point I want
to assure the House that so far as this
provision relating to local employment
is concerned, there should be no appre-
hension of any kind that this can lead
to disintegration. In fact what is it
that it has done? So long ag the pro-
visiony of the Mulki Ruleg relating to

appolt tment of regional committees,
separate budgets and surplus being
spent only in one area or other area
continued, the seeds of separation re-
mained permanently embedded in the
Constitution and in the laws of
Andhra Pradesh. The remarkable
achievement of this formula ig that the
seed of separation, that founding mis-
chief, has been done away with, with
the full consent and amicable appro-
val of the people concerned, of course,
with the excepilon of some friends
from the Swatantra Party who have
been dragging their feet. The fact
that my friend Shri Ranga has been
wishing to come and hold discussions
with me gives me an indication that
possibly even people of the former
Swatantra Party. ..

AN HON. MEMBER: Shri Ranga
is with you now.

SHRI UMASHANKAR DIKSHIT:
He has held a position between the
Swatantra Party and the Congress
Party up till now. Apart from that,
on this point misgivings are really
misplaced.

ot FAFFAr A MR O S
& ar § zrar frafefa & mw g

st gREie? Nfeg oo AR
fmaffm Har g, oo @ ag9
gX @ AT § ?

Shri V. B. Raju has paid a tribute
to the work that has been done by the
representatives of Telengana and An-
dhra regions. And, Sir, he has said
that there is consistency in the Cen-
tre’s policy in favour of the integrity
of the State of Andhra Pradesh. The
only point that he has made, which
really deserves mention here, is that
according to him some mention should
have been made, probably he feels 1
should have mentioned, about the allo-
cation of resources for ensuring the
accelerated economic development of
all the regions, particularly the back-
ward regions in Telengana in the
coastal districts and Rayalageema.
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Sir, I am not ir a position just now
to mention or spel] out the figures and
I will be exceed ng my brief if I do
so. But I would like to make a gene-
ral assurance thit this entire scheme
is based on the assurance from the
Government of India that the Gov-
ernment of Ind a are going to take
special care and make special efforts
-and make speciz! allocations so that
the econmic deve¢lopment and social
‘development of tiis region can be ac-
celerated to the :atisfaction, as far as
possible, of all tha backward areas of
the State.

Sir, Shri Shejwalkar, is one of the
honourable Memliers who are excit-
able and I still ¢'o not know what he
wanted to say. He started by say-
ing “Mazak hai, ¢choka hai” and so on
and I do not krow whether he was
cheated somewhrre on his way to
Parliament. But, Sir, so far as this
Bill is concernec, everything is on
board, open and free. He was harp-
ing on the same theme. qgd  mer
gehm afafy & fear ar =g
wqdm qrar w9 A08 fI-frd ¥ az
<& § 979 AT A9 A § ) oA ¥
SEM gAdd F wifaw @Y #v g
wiag foor & am ¥ & Fwew W™
£ faw # frelt wr glammav g g
i A F | < At fagta 5w
X FA § AT § 9% ark 7 § fraeq
& fF ot 92 v E A9y g7 o< famy
wferer fre F 19 ag) Py arftrc
A aat 1 frew ne § 1 off a2 Faw
AuaTT F g a1 1§ Taw€mT F fag
Freew fefean 3 fay, et #tu =y
¥ oz dfaw o= =Pl ¥ fag =i
IuF FR 99Y 18 sfaw Fww
At & fag "1 SeF  gamEr
Frast &, gfrafaf ot 7, fagafaaeat
F A g gl ¥ viw w3
¥ fag @t o gfewr frdY oF at w
& 7§ uw g7 ¥ o g g

—

g RaR T 3w A
gar et arfgy fe St fefesiamom
A1 AL 7 AT 5T ST AT AT AR
d X TATY | WY I FT AR qam
Y AT AY WA F g3 F [
faame & 1% g@d g ag awdr g
g wmaE Tt {5 fres il F fawe
# FFeIr &t 97, fYes §a 7
N AT AEAEEIT & ! TG ATGH g
¢ & domersT S 1 GEIdia aiwAr
F sy afefa &, IHF S g R
IqF T FTFY &, ITHT ST ITATH
€Y gfem ﬂ‘sff 21 (Interruptions)
oIT FT gA AR AT A
A T @G A IAH AR F

grafa A& g |

=Y Ao Fo TNAWHT (Wew T ) :
I quRA &7 ifaw ey ) B oag
g1 f& o= oo 47 awe ¥
qx HAF ST FAET |

s ImTwT Nfwa 9@ Famr
2 1 o S ag wE R asw uE
o fsd AT &1 werT T faFwm 3
frws &) %1 faw #7 &Fd 2 | ST
fres @ ¥ fawra w1 F fog foss
Aat FT U T =TI PFar §
A ST feara ¥ fady agt o= A-
S FTAT 9TeT § | A8 q=AGIT AT
&1 wer fagra § | HoEawT St A
48 T £qH 39T ATfEd |

st AT Iy - TG AT Y
frars @ &Y faely 30 Wi 33
&1 gaq "Gt faar

st guEET Qifg - A T A
#1 g@ § fF fomeswe o T A T
Fg fear & zwiwr q3w &7 IR F
a8 AW | SET & aga @ FEI
¥ 7 wawe <@ &, e 0F 49w
AT ST S 3T AST AdET @Y
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aRagsmfaar s 5 w® v
FETAT AT & T TEdT F AT &
HIT IT & AGAF g | T4 (AGT FT TF
afga 3%aT 78 w1 § f W I
F2FIW 4T 731 aq, a1 &g G S
TAY FZA AT AZ ATT FET AT FRAT A,
afes aemg Fga & (& 5a gg foq a7
& wata i R =Tga g f agr s e
a1 Tq HFER g AG AT STT FI H[T
q FEI 91T fF 97 FT T FC AV
=1fge 3% fa=r< & wvar @l 37 1 °g
faeT 3T Ft qATH g1 1 §F ar Al
feor & &9 ey @A T 9 FA
af I WX ST W 939 §, ST
q-HRT & IT FT FGSAT BT @7 FA
g Ffww F@ @, AfET 513
TG & =1 F AFe @& a9 /A
ag &gt W § fr ag AW A wE

ff TIQT FT G A g9 7 ST G |

How have you come to the conclu-
sion that this enjoys the support ef
the people? You would have been in
a position to say so only if you had
held a plebiscite over this issue, Two
or three people have referred to this
suggestion as if a plebiscite is some-
thing so simple or something so com-
mon, that on any point just before we
want to start anything we should have
a plebiscite. It is a big country. It
means a great deal of unnecessary ex-
penditure. What will be a plebiscite
or reference to the people when all
the accredited representatives of the
largest party have unammously ac-
cepted the provision? Then, Sir, at
this time to have a wild cat scheme of
referring to people asking whe-
ther what we have agreed to 1s good
or not, I don’t think, Sir, is really a
serious proposition and  deserves
serious consideration.

Sir, Mr. Sardesai made a very
straight fighting and a whole-hearted-
ly supporting speech. I must say that
the measure of his support is so gen-
uine and sincere that I could not fail
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being impressed by the strength with
which he has accorded the support
of his party.

Sir, in this context it is said some-
times that the Congress Party is
listening to the CPI or that we have
gone over to them or they have come
over to us and things of that kind. Sir,
this is a State where so much of vio~
lence had taken place, where arsom
had taken place, where lives had been
lost and, unfortunately, the use of force-
had occurred. In that situation the
CPI is the one party—though its ear-
liest slogan was that this was an in-
ternational party and that they did
not believe in local things—according
to a spokesman of the CPI, an autho-
ritative limb of the Party, which con-
sistently supported the idea of inte-
gration of Andhra Pradesh. Not only
that, they have exposed themselves tor
misundersiandings in the State. And
at a time when the Congress people
by and large were in two minds or
were openly against maintaining the
integrity of the State, even at that
time these people did not speak in any
equivocal language. And, therefore,
I want to take this opportunity of ex-
pressing my appreciation of so much
understanding and support that has
been signified by the CPL The one
idea which he has suggested for our
consideration is that we should not
take this matter complacently, we
should not start now with the idea
that the problem has been solved or
we should go and sleep over it. He
says that the forces of progress should
be activised and mobilised so that the
integrity that has been achieved at
the leadership level shouyld spread
throughouti the State and develop-
ment of the State on progressive lines
can be assured. Sir, I want to assure
him and all other friends of his way
of thinking—1T think there is no Mem-
ber on this side who does not hold
the same or similar views and, there-
fore, T can say without fear of contra-
diction—that it shall be our endea-
vour consistenly to mobilise support
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for the ideas which this House, I
am sure, will be wccepting after a few
minutes.

Sir, Mr. Venkitaraman, was some-
what double-min led. At one stage,
he supported it :nd at another stage,
he became lukewarm.

SHRI N. G. ‘tORAY (Maharash-
tra): Perhaps ycu wanted to say that
he was in two m nds.

SHRI UMASEANKAR DIKSHIT:
He was in two ninds. I think that
would be g3 mor: correct expression.
English is a foreign language and 1
do not claim any particular monopoly
or special knowle 1ge of it. Mr. Ven-
kataraman said -hat it would be all
right if his pet ormula—He has got
a pet formula wlich evidently he and
his leadership jo.ntly evolved—of 2:1
bhad been acceptrd. With all respect
te him, I would say that his contro-
versy in this Hcuse has always been
very helpful. T .day also, he hasg in
principle and sulistance supported the
Bill. But I do want to submit that
if we introduce this o]ld formula of
2:1, 3:2 or 5:5 (r any other formula
in the body of this Amendment Bill,
we will be tresding on a very dan-
gerous ground. This District level,
in my opinion, is no problem compar-
ed to the problen. which will be creat-
ed if in some f(olishness we happen
to accept the suizgestion that he has
made. Of cours¢, he means well and
his idea evident.y is that if this 2:1
formula is there, then everything will
be all right. I *vould say that it is
the most impracticable formula be-
cause how you will satisfy the aspira-
tion or grievances or complaints of
people in the l.ayalseema region or
coastal areas. I am only referring to
the backward areas. 2:2 stands for
the whole of the Andhra region. If
he applies his mind, I hope that
sooner or later Ie will agree with me
that this would ‘1ot have been a real-
ly practicable so.ution.

Mr. Thillai, Villalan—I am not able
to pronounce his name correctly; I
hope he will forgive me—referred to
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the way of life of the Andhra people.
1 want to take this opportunity to say
that in history the Andhras have been
and are a highly self-respecting, emo-
tional and dynamic people. Even at
the time of Gandhiji’s movement, it.
was in the two centres of Andhra
region of Madras Presidency that the
ro-tax campaign was carried out suc-
cessfully. If they are shown due res-
pect and reasonable accommodation,
they are, in my opinion, the most
practical people. I, therefore, feel
that while he may have some grie-
vance (ver the earlier historical deve-
lopments when the Telengana-speak-
ing people separated from Madras
Presidency, today it has been proved
that the Andhra people react power-
fully if something goes wrong with:
them. And that was why, Sir, it will
be remembered that in elections, the
all voted for Communism; a large
proportion voted. And after this mat-
ter was sottled they came back home:
:nd they were quite normal again;
they had forgotten the mistake that
they unknowingly committed. Sir,
there is a simple Hindi saying that.
if a person loses his way in the morn-
ing and comes back in the evening,.
we do not regard him as lost.

SHRI PITAMBER DAS: It is the
return of the prodigal, according to.
English saying.

SHRI UMASHANKAR DIKSHIF:-
You have a more literary and poetic
manner of description and T will yield
to your description in the matter,

Sir, several suggestions have been
made which really do not touch either
the principle or the main body of the
Bill, There are some good sugges-
tions, suggestions like the one of not
taking the passage of the Bill as a
consummation or an end of the jour-
ney. They have all warned us, given
us a friendly warning that they should
regard this decision as a matter of
great responsibility for the Govern.
ment of India and the Government of
Andhra Pradesh. And I agree with
them, And I want to assure them that
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{Shri Umashankar Dikshil)

it is with a deep sense of responsibi-
lity and a certain measure of trepi-
dation that we are approaching this
heavy task that is before us. I agree
with them that the problems there
were—the problem of fair employ-
ment opportunities, the problem of
fair educational facilities, ang the
problem of maintenance of self-respect
"inter se. These were the main pro-
blems. We have tried, I hope, with
'a eertain measure of success to solve
‘those problems and to meet those
grievances. And the proof of the pud-
ding is in the eating in the sense that
the aclive regponsible elements of
Andhra Pradesh have blessed this
}formula and the Bill based on it,
which I have had the privilege to
place before the hon, House,

With these words, I commend the

measure for your unanimous accep.
tance.

MR. CHAIRMAN: The question is:

“That the Bill further to amend
the Constitution of India ag passed
1by Lok Sabha be taken into con-
sideration.”

The House divided.

MR. CHAIRMAN: Ayes—174; Noes—
8.

AYES—174

Abdul Samad, Shri A. K, A.
Abid, Shri Qasim Ali

Abu Abraham, Shri

Ahmed, Shri Syed

Amla, Shri Tirath Ram
Anandam Shri M.

Anandan, Shri T. V.

Arif, Shri Mohammed Usman
Arya, Shri Kumbha Ram
Azizag Imam, Shrimati
Basar, Shri Todak

Berwa, Shri Jamna Lal
Bhagwati Shri B. C.
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Bisi, Shri P, N.

Bobdey, Shri S. B.

Borooah, Shri D. K,
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Buragohain, Shri Nabin Chandra
Chakrabarti Dr. R. K,
Chandra Shekhar, Shri
Chattopadhyaya, Prof. D. P.
Chaudhari, Shri N. P.
Chettri, Shri K B.

Chinai, Shri Babubhai M,
Choudhury, Shri N. R.
Dephtary, shri C, K.

Das, Shri Balram

Das, Shri Bipinpal

Dass, Shri Mahabir
Deshmukh, Shri T G.
Dhar, Shri D. P,

Dikshit, Shri Umashankar
Dutt, Dr. Vidya Prakash
Gadgil, Shri Vithal

Ghosh Shri Niren

Goray, Shri N. G,

Gowda, sShri K. S. Malle
Gowda, Shri U. K. Lakshmana
Gujral, Shri 1. K.

Gupta, Shri Bhupesh
Hathi, Shri Jaisukhlal
HAimmat Sinh, Shri
Hussain, Shri Syed
Jahanara Jaipal Singh, Shrimati
Jain, Shri A, P.

Jain, Shri Dharamchand

Jha, Shri Kamalnath
Joseph, Shri N,

Joshi. Shri Umashankar
Kalaniya, Shri Ibrahim '
Kalyan Chand, Shri
Kamalanathan, Shri M.
Kapur, Shri Yashpal

Kaul, Shri B. K,

Kemparaj, Shri B. T,

Khan, Shri Magsood Al
Khan, Prof. Rasheeduddin
Kollur, Shri M L.

Krishan Kant. Shri

Krishna, Shri M. R.
Krishnan, Shri N, K.
Kulkarni, Shri A. G
Kulkarni, Shri B. T,
Kumaran, Shri S.

i

Kumbhare, Shri N. H,

Kumudben Manishanker Joshi,
Shrimati

Lakshmi Kumari Chundawat,
Shrimati

Lalbuaija, Shri

Madani, Shri M. Asad
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Mahanti, Shri B. .{,

Makwana, Shri Ycgendra

Mataviya, Shri Ha 'sh Deo

Mau, Shri Ganesh Lal

Margathay, Chancrasekhar, Shrimat

Mariswamy, Shri ¢, S.

Mehta, Shri Om

Menon, Shri K, P Subramania

Mirdha, Shri Ram Niwas

Misra, Shri S. D.

Mohideen, Shri S A, Khaja

Mukherjee, Shri }ali

Mukherjee, Shri Iranab

Mulla,Shri A, N,

Mullick, Choudhur;, Shri Suhrid

Munda, Shri B, R

Murahari, Shri Godey

Musafir, Shri Gur nukh Singh

Nair, Shri G. Gop nathan

Narasiah, Shri H, 3

Narayanappa, Shri Sanda

Narayam Devi Vanaklal
Shrimati

Nawal Kishore, S!ri

Nurul Hasan, Pro. S.

Oberoi, Shri M. S

Pai, Shri T. A,

Panda, Shri Brah nananda

Pande, Shri C. D.

Parashar, Shri V, R.
Patel, Shri T. K.
Patil, Shri G. R,
Patil, Shri P. S.
Pawar, Shri D. Y
PoAdar, Shri R, F.
Prasad, Shri Bhol!
Prasad, Shri K. L N.
Pratibha Singh, Sirimati
rithwi Nath, Shii
Punnaiah, Shri K- ita
Purabi Mukhopod 1yay, Shrimati
Puri, Shri D. D.
Raha, Shri Sanat Kumar
Raju, Shri V, B,
Ramaswamy, Shri K. S.
Rathnabhai Sreen vasa Rao, Shrimati
Reddy, Shri Jan:rdhana

Reddy, Shri K, V Raghunatha
Reddy, Shri M. “rinivasa

Reddy, Shri Mulk: Govinda
Roshan Lal, Shri

Ray, Shri Kalyan
Roy, Shri Monoranjan

Ruthnaswamy, Stri M.

Varma,
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Sangma, Shri E. M.

Saraswati Pradhan, Shrimatj

Sardar Amjad Ali, Shri

Sardesai, Shri S. G.

Saroj Purushottam Khaparde, Miss

Sarojini  Kirshnarao Babar, Dr.
Kumari

Satyavati Dang, Shrimati

Savita Behen, Shrimati

Sen, Dr. Triguna

Sen Gupta, Shri Dwijendrala)

Seyid Muhammad, Dr. V. A,

Shah, Shri Manubhai

Sharma, Shri Yogendra

Shastri, Shri Bhola Paswan

Shilla, Shri Showaless K.

Shishir Kumar, Shri

Shukla, Shri M. P,

Shyamkumari Devi, Shrimati

Singh, Shri Bindeshwari Prasad

Singh, Shri D, P.

Singh, Shri M. B.

Singh, Shri Mohan

Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri T. N.

Singh, Shri Triloki

Singh, Dr. V. B.

Sinha, Shri Awadheshwar Prasad

Sinha, Shri Ganga Sharan

Sisodia, Shri Sawaisingh

Sita Devi, Shrimati —~
Sivaprakasam, Shri S.

Sukhdev Prasad, Shri

Sumitra G. Kulkarni, Shrimati
Suraj Prasad, Shri

Sushila Shankar Adivarekar, Shrimati
Swaminathan, Shri V., V.
Tanvir, Shri Habib

Thakur, Shri Gunanand
Tilak, Shri J. S.

Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawaniprasad
Tambi, Shri Salam

Tripathi, Shri Kamalapati
Trivedi, Shri H. M.

Tyagi, Shri Mahavir

Venigalla Satyanarayana, Shri
Venkataraman, Shri M. R.
Vidyawati Chaturvedi, Shrimati-
Villalan, Shri Thillai

Vyas, Dr. M. R.

Wajd, Shri Sikandar Ali

N
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NOES—8

Jagarlamudi, Shri Chandramouli
Mathur, Shri Jagdish Prasad
Patel, Shri D. K.

Pitamber Das, Shri

Sakhlecha, Shri V. K
Shejwalkar, Shri N. K.

Varma, Shri Man Singh

“Yadav, Shri J. P.

The motion was carried bz./ a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and ypoting.

MR. CHAIRMAN: We shall. now
take up clause by clause considera-
tion of the Bill

Clause 2 (Amendment of Article 371)
MR. CHAIRMAN: The question is :

“That clause 2 stand part of the
Bill.”

The House divided,

MR. CHAIRMAN: Ayes—173; Noes—
-8.

AYES—173

Abdul Samad, Shri A. K. A.
Abid, Shri Qasim Ali
Abdul Abraham. Shri
Ahmad, Shri Syed

Ahmad. Dr. Z. A.

Amla, Shri Tirath Ram
Anandam, Shri M.
Anandan, Shri T. V.

Arif, Shri Mohammed Usman
Arya, Shri Kumbha Ram
Aziza Imam, Shrimati
Basar, Shri Todak

Berwa, Shri Jamna I.al
Bhagwati, Shri B. C.
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Bisi, Shri P. N.

Bobdey, Shri S. B.
Borooah, Shri D. K.
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. R. K.
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Chandra Shekhar, Shri
Chattopadhyaya, Prof. D. P,
Chaudhari, Shri N, P.
Chettri, Shri K. B.
Chinaj, Shri Babubhai M.
Choudhury, Shri N, R.
Daphtary, Shri C. K.
Das Shri Balram
Das. Shri Bipinpal
Dass, Shri Mahabir
Deshmukh, Shri T. Q.
Dhar, Shri D. P.
Dikshit, Shri Umashankar
Dutt, Dr. Vidya Prakash
Gadgil, Shri Vithal
Ghosh, Shri Niren
Goray, Shri N. G.
Gowda, Shri K. S. Malle
Gowda, Shri U. K. Lakshmana
Gujral, Shri I. K.
Gupta, Shri Bhupesh
Hathi, Shri Jaisukhlal
Himmat Singh, Shri
Hussain, Shri Syed
Jahanara Jaipal Singh, Shrimati
Jain Shri A. P.
Jain, Shri Dharamchand
Jha, Shri Kamalnath
Joseph, Shri N.
Joshi, Shri Umashankar
Kalaniya, Shri Ibrahim
Kalyan Chand, Shri
Kamalanathan, Shri M,
Kapur, Shri Yashpal
Kemparaj, Shri B. T.
Khan, Shri Magsood Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M. L.
Krishan Kant, Shri
Krishna, Shri M. R.
Krishnan, Shri N. K.
Kulkarni, Shri A. G.
Kulkarni, Shri B. T.
Kumaran, Shri 8.
Kumbhare, Shri N. H.
Kumudben Manishanker Joshi, Shri-
mati
Lakshmi Kumari Chundawat,
Shrimati
Lalbuaia, Shri
Madani. Shri M. Asad
Mnhanti, Shri B. K.
Makwana, Shri Vorendra
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal
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Maragatham Chsandrasekhar, Shri-
mati

Mariswamy, Shri 3. S.

Mehta, Shri Om

Menon, Shri X. P Subramania

Mirdha, Shri Rar Niwas

Misra Shri S. D.

Mohideen, Shri S. A. Khaja

Mukherjee, Shri ]lali

Mukherjee, Shri ‘’ranab

Mulla, Shri A. N.

Mullick Choudhur 7, Shri Suhrid

Munda, Shri B. R.

Murahari, Shri Godey

Musafir, Shri Gurmukh Singh

Nair, Shri G. Gojinathan

Narasiah, Shri H. S.

Narayanappa, Shr Sanda

Narayan Devi lanaklal
Shrimati

Nawal Kishore, Siri

Nurul Hasan, Pro!. S.

Obkeroi, Shri M. €.

Pai, Shri T. A.

Panda, Shri Brahmananda

Pande, Shri C. D.

Parashar, Shri V. R.

Patel, Shri T. K.

Patil Shri G. R.

Patil, Shri P. S.

Pawar, Shri D. Y

Poddar, Shri R. k.

Prasad, Shri Bho a

Prasad, Shri K. I N.

Pratibha Singh, ¢ hrimati

Prithwi Nath, Shii

Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati

Puri, Shri D. D.

Raha, Shri Sanat Kumar

Raju, Shri V. B.

Ramaswamy, Shri K. S.

Rathnabai Sreenivasa Rao, Shrimati

Reddy, Shri Jana‘-dhana

Reddy, Shri K. V Raghunatha

Reddy, Shri M. Srinivasa

Reddy, Shri Mulka Govinda

Roshan Lal, Shri

Roy, Shri Kalyan

Roy, Shri Monoraajan

Sangma Shri E. M.

Saraswati Pradhai, Shrimati

Sardar Amjad Ali Shri
Sardesai, Shri 8. 3.

Saroj Purushottar) Khaparde, Miss

Varma,
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Sarojini Krishnarap Babar, Dr.
Kumari

Satyavati Dang, Shrimati

Savita Behen, Shrimati

Sen, Dr. Triguna

Sen Gupta, Shri Dwijendralal

Seyid Muhammad, Dr. V. A.

Shah, Shri Manubhai

Sharma, Shri Yogendra

Shastri, Shri Bhola Paswan

Shilla, Shri Showaless K.

Shishir Kumar, Shri

Shukla, Shri M. P.

Shyamkumari Devi, Shrimati

Singh, Shri1 Bindeshwari Prasad

Singh, Shri D. P.

Sngh, Shri M. B.

Singh, Shri Mohan

Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri T. N.

Singh, Shri Triloki

Singh, Dr. V. B. o

Sinha, Shri Awadheshwar Prasad

Sinha, Shri Ganga Sharan

Sisodia, Shri Sawaisingh

Sita Devi, Shrimati

Sivaprakasam, Shri S.

Sukhdev Prasad, Shri

Sumitra G. Kulkarni, Shrimati

Sushila Shankar Adivarekar, Shrimati

Swaminathan, Shri V. V.

Tanvir, Shri Habib

Thakur, Shri Gunanand

Tilak, Shri J. S

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad

Tombi, Shri Salam

Tripathi, Shri Kamlapati

Trivedi, Shri H. M.

Tyagi, Shri Mahavir

Venigalla Satyanarayana, Shri

Venkataraman, Shri M. R.

Vidyawati Chaturvedi, Shrimati

Villalan, Shri Thillai

Vyas. Dr. M. R.

Wajd, Shri Sikandar Ali
NOES—8

Jagarlamudi, Shri Chandramouli

Mathur, Shri Jagdish Prasad

Patel, Shri D. K.

Pitamber Das. Shri

Sakhlecha. Shri V. K.

Sheiwalkar Shri N. K.

Varma. Shri Man Singh

Yadav, Shri J. P.
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The motion was carried by a majo-

rity of the total membership of the

House and by a majority of mot less

than two-thirds of the Members pre-
sent and wvoting,

Clause 2 was added to the Bill.

Clause 3 (Insertion of new articles
371D and 371E)

MR, CHAIRMAN: The question is:

“That clause 3 stand part of the
Bill”

The House divided.

MR. CHAIRMAN: Ayes—173; Noes—

AYES—173

Abdul Samad, Shr1 A. K. A.
Abid, Shr1 Qasim Ali

Abu Abraham, Shri

Ahmad, Shri Syed

Ahmad, Dr. Z. A.

Amla, Shri Tirath Ram
Anandam, Shri M.

Anandan, Shri1 T. V.

Arif Shri Mohammed Usman
Arya, Shri Kumbha Ram

Aziza Imam, Shrimati

Basar, Shri Todak T
Berwa, Shri Jamna Lal
Bhagwati, Shri B. C.

Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore

Bisi, Shri P. N.

Bobdey, Shri S. B.

Boreoah, Shri D. K.

Buragohain, Shri Nabin Chandra

Chakrabarti, Dr. R. K.

Chandra Shekhar, Shri
Chattopadhyaya, Prof. D. P.
Chaudhari, Shri N. P.

Chetiri, Shri XK. B.
Chinai, Shri Babubhai M.
Choudhury, Shri N. R.
Daphatary, Shri C. K.
Das, Shri Balram

Das, Shri Bipinpal

Dass, Shri Mahabir
Deshmukh, Shri T. G.
Dhar, Shri D. P.

o
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Dikshit, Shri Umashankar

Dutt, Dr. Vidya Prakash

Gadgil, Shri Vithal

Ghosh, Shri Niren

Goray, Shri N. G.

Gowda, Shri K. S. Malle

Gowda, Shri U. K. Lakshmana

Guyral, Shr1 I. K.

Gupta, Shri Bhupesh

Hathi, Shri Jaisukhlal

Himmat Singh, Shri

Hussain, Shri Syed

Jahanara Jaipal Singh, Shrimati

Jain Shri A. P.

Jain, Shri Dharamchand

Jha, Shri Kamalnath

Joseph, Shri N,

Joshi, Shri Umashankar

Kalaniya, Shri Ibrahim

Kalyan Chand, Shri

Kamalanathan, Shri M.

Kapur, Shri Yashpal

Kempara), Shri B. T.

Khan, Shri Magsood Ali

Khan, Prof. Rasheeduddin

Kollur, Shri M. L.

Krishan Kant, Shri

Krishna, Shri M. R.

Krishnan, Shri N. K.

Kulkarni, Shri A. G.

Kulkarni, Shri B. T.

Kumaran, Shri S.

Kumbhare, Shri N. H.

Kumudben Manishanker Joshi, Shri-
mati

Lakshmi Kumari Chundawat,
Shrimati

Lalbuaia, Shri

Madani, Shri M. Asad

Mahanti. Shri B. K.

Makwana, Shri Yogendra

Malaviya, Shri Harsh Deo

Mali, Shri Ganesh Lal

Maragatham Chandrasekhar,
mati

Mariswamy, Shri S. S.

Mehta, Shri Om

Menon, Shri K. P. Subramania

Mirdha, Shri Ram Niwag

Misra, Shri S. D.

Mohideen, Shri S. A. Khaja
Mukherjee, Shri Kali
Mukherjee, Shri Pranab
Mulla, Shri A. N.

Shri-
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Muuick Choudn uy, »uri Suhrid

Munda, Snr1 B. K. ) -

Muranarl, dhry iodey

Musanr, shri G urnukh Singh

Nair, »hr1 G. Gopinathan

Narasiah, Shri t. S.

Narayanappa, Siri Sanda

Narayani Devi Manaklal Varma,

Shrimati

Nawal Kishore, Shri

Nurul Hasan, Piof. S.

Oberoi, Shri M. S.

Pai, Shri T. A,

Panda, Shri Brs hmananda

Pande, Shri C. 1N

Parashar, Shri V. R.

Patel, Shri T. K.

Patil Shri G. .

Patil, Shri P. S

Pawar, Shri D. ¥.

Poddar, Shri R. K.

Prasad, Shri Blola

Prasad, Shri K. L. N.

Pratibha Singh, Shrimati

Prithwi Nath, £hri

Punnaiah, Shri Kota

Purabi Mukhop :dhyay, Shrimati

Puri, Shri D. D

Raha, Shri Sani Kumar

Raju, Shri V. E

Ramswamy, Shri XK. S.

Rathnabai Sreenivasa Rao, Shrimati

Reddy, Shri Jaiardhana

Reddy. Shri K. V. Raghunatha

Reddy, Shri M Srinivasa

Reddy, Shri Mt lka Govinda

Roshan Lal, Shi

Roy, Shri Kaly n

Roy, Shri Monc ranjan

Sangma, Shri F. M.

Saraswati Pradian, Shrimati

Sardar Amjad \li, Shri

Sardesai, Shri 3. G

Saroj Purushot'am Khaparde, Miss

Sarojini Kricshnarao Babar, Dr.

Kumari

Satyavati Dang, Shrimati

Savita Behen, 3hrimati

Sen, Dr. Trigura

Sen Gupta, Shii Dwijendralal

Seyid Muhammad, Dr. V. A,

Shah. Shri Manubhai

Sharma, Shri {ogendra

Shastri, Shri B1iola Paswan

Shilla, Shri Showaless K.
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Shishir Kumar, Shri

Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri Bindeshwari Prasad
Singh, Shri D. P.

Singh, Shri M. B,

Singh, Shri Mohan

Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri T. N.

Singh, Shri Triloki -
Singh, Dr. V. B.

Sinha, Shri Awadheshwar Prasad
Sinha, Shri Ganga Sharan
Sisodia, Shri Sawaisingh

Sita Devi, Shrimati
Sivaprakasam, Shri S.

Sukhdev Prasad, Shri

Sumitra G. Kulkarni, Shrimati
Suraj Prasad, Shri

Sushila Shankar Adivarekar, Shrimatij
Swaminathan, Shri V. V,
Tanvir, Shri Habib

Thakur, Shri Gunanand

Tilak, Shri J. S.

Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawaniprasad
Tombi, Shri Salam

Tripathi, Shri Kamlapati
Trivedi, Shri H. M.

Tyagi, Shri Mahavir

Venigalla Satyanarayana, Shri
Venkataraman, Shri M. R.
Vidyawati Chaturvedi, Shrimati
Villalan, Shri Thillai

Vyas, Dr. M. R.

Wajd, Shri Sikandar Ali

NOES—8

Jagarlamudi,, Shri Chandramouli
Mathur, Shri Jagdish Prasad
Patel, Shri D. K.

Pitamber Das, Shri

Sakhlecha, Shri V. K.
Shejwalkar, Shri N. K.

Varma, Shri Man Singh

Yadav, Shri J. P.

The motion was carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

Clause 3 was added to the Bill.
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Clause 4 (Amendment of Seventh
Schedule)

MR. CHAIRMAN: The question is:
“That Clause 4 stand part of the
Bill.”
The House divided.
MR, CHAIRMAN: Ayes—173; Noes—

AYES—173

Abdul Samad, shri A. K. A,
Abid, Shri Qasim Alj

Abu Abraham, Shri

Ahmad, Shri Syed

Amla, Shri Tirath Ram
Anandam, Shri M.

Anandan, Shri T. V.

Arif, Shri Mohammed Usman
Arya, Shri Kumbha Ram
Aziza Imam, Shrimati
Basar, Shri Todak

Berwa, Shri Jamna Lal
Bhagwati, Shri B. C.
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Bisi, Shri P. N.

Bobdey, Shri S. B.
Borooah, Shri D. K.
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. R. K.
Chandra Shekhar, Shri
Chattopadhyaya, Prof. D. P.
Chaudhari, Shri N. P.
Chettri, Shri K. B.

Chinai, Shri Babubhai M.
Choudhury, Shri N. R.
Daphtary, Shri C. K. )
Das, Shri Balram

Das, Shri Bipinpal

Dass, Shri Mahabir
Deshmukh, Shri T. G.

Dhar, Shri D. P.

Dijkshit, Shri Umashankar
Dutt, Dr. Vidya Prakash
Gadgil, Shri Vithal

Ghosh, Shri Niren

Goray, Shri N. G.

Gowda, Shri K. S. Malle
Gowda, Shri U. K. Lakshmana
Gujral, Shri 1. XK.

Gupta, Shri Bhupesh

Hathi, Shri Jaisukhlal
Himmat Sinh Shri

Hussain, Shri Syed
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Jahanara Jaipal Singh, Shrimati

Jain, Shri A. P.

Jain, Shr1 Dharamchand

Jha, Shri Kamalnath

Joseph, Shri N.

Joshi, Shri Umashanker

Kalaniya, Shri Ibrahim

Kalyan Chand, Shri

Kamalanathan, Shri M,

Kapur, Shri Yashpal

Kaul, Shri B. XK.

Kemparaj, Shri B. T.

Khan, Shri Magsood Ali

Khan, Prof. Rasheeduddin

Kollur, Shri M. L.

Krishan Kant, Shri

Krishna, Shri M. R.

Krishnan, Shri N. K.

Kulkarni, Shri A. G.

Kulkarni, Shri B. T.

Kumaran, Shri S.

Kumbhare, Shri N. H.

Kumudben  Manishanker Joshi,
Shrimati

Lakshmi Kumari Chundawat, Shrimati

Prasad, Shri K. L. N.

Madani, Shri M. Asad

Mahanti, Shri B. K,

Makwana, Shri Yogendra

Malaviya, Shri Harsh Deo

Mali, Shri Ganesh ILal

Maragatham Chandrasekhar, Shrimati

Mariswamy, Shri S. S.

Mehta, Shri Om

Menon, Shri K. P. Subramania

Mirdha, Shri Ram Niwas

Misra, Shri S. D.

Mohideen, Shri S. A. Khaja

Mukherjee, Shri Kali

Mukherjee, Shri Pranab

Mulla, Shri A. N.

Mullick Choudhury, Shri Suhrid

Munda, Shri B. R.

Murahari, Shri Godey

Musafir, Shri Gurmukh Singh

Nair, Shri G. Gopinathan

Narasiah, Shri H. S.

Narayanappa, Shri Sanda

Narayani Devi Manaklal Varma, Shri-
mati

Nawal Kishore. Shri

Nurul Hasan, Prof. S.

Oberoi, Shri M. 8.

Pai, Shri T. A.

Panda, Shri Brahmananda
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Pande, Shri C. T

Parashar, Shri *". R.

Patel, Shri T, K

Patil, Shri G. R.

Patil, Shri P. S.

Pawar, Shri D. (.

Poddar, Shri R. K.

Prasad, Shri Bhula

Prasaqd, Shri K, L. N.

Pratibha Singh, Shrimati

Prithwi Nath, Shri.

Punnaiah, Shri <ota

Purabi Mukhopadhyay, Shrimati

Puri, Shri D. D

Raha, Shri Sanai Kumar

Raju, Shri V. I.

Ramaswamy, Srri K. S.

Rathnabai Sreerivasa Rao, Shrimati

Reddy, Shri Janardhana

Reddy, Shri K, V. Raghunathgy

Reddy, Shri M. Srinivasa

Reddy, Shri Mu ka Govinda

Roshan Lal, Shr

Roy, Shri Kalysn

Roy, Shri Monor ainjan

Ruthnaswami, S iri M.

Sangma, Shri E. M.

Saraswati Pradh in, Shrimati

Sardar Amjad Ali, Shri

Sardesai, Shri S. G.

Saroj Purushott: m Khaparade, Miss

Sarojini Krishnaran Babar, Dr. Ku-

mari

Satyavati Dang, Shrimati

Savita Behen, S irimati

Sen, Dr. Trigun:.

Sen Gupta, Shri Dwijendralal

Seyid Muhamme13, Dr, V. A.

Shah, Shri Mant bhai

Sharma, Shri Ycgendra

Shastri, Shri Bh)la Paswan

Shila, Shri Shov aless K.

Shishir Kumar, shri

Shukla, Shri M, P.

Shyamkumari D :vi, Shrimati

Singh, Shri Binileshwari Prasad

Singh, Shri D. P

Singh, Shri M. E.

Singh, Shri Mol an

‘Singh, Shri Ranbir

Singh, Shri Sultan

Shri, Shri T. N.

Singh, Shri Trilcki

Singh, Dr, V. B.

Sinha, Shri Awsdheshwar Prasad

Sinha, Shri Ganga Sharan

i
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Sisodia, Shri Sawaisingh

Sita Devi, Shrimati
Sivaprakasam, Shri S,
Sukhdev Prasad. Shri

Sumitra G. Kulkarni, Shrimati
Suraj Pradsad, Shri.

Sushila Shankar Adivarekar, Shrimati
Swaminathan, Shri V. V.
Tanvir, Shri Habib

Thakur, Shri Gunanand

Tilak, Shri J.: S.

Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawaniprasad
Tombi, Shri Salam

Tripathi, Kamalapati Shri
Trivedi, Shri H M,

Tyagi, Shri Mahavir

Venigalla Satyanarayana, Shri
Venkataraman, Shri M. R.
Vidyawati Chaturvedi, Shrimati
Villalan, Shri Thillai

Vyas, Dr. M. R.

Wajd, Shri Sikandar All

NOES—§

Jagarlamudi, Shri Chandramouli
Mathur, Shri Jagdish Prasad
Patel, Shri D. K.

Pitamber Das, Shri

Sakhlecha, Shri V. K,
Shejwalkar, Shri N. K.

Varma, Shri Man Singh

Yadav, Shri J. P.

The motion was carried by ¢ majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting,

Clause 4 was added to the Bill.

Clause 1, Enacting Formula ang Title
MR. CHAIRMAN: The question is:

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The House divided.

MR. CHIRMAN: Ayes—172; Noes—
8.

AYES—173

Abdul Samad, Shri A. K. A,
Abid, Shri Qasim Ali

Abu Abraham, Shri

Ahmad, Shri Syed

Amla, Shri Tirath Ram

“
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Anandam, Shri M,
Anandan, Shri T, V.

Arif, Shri Mohammed Usman
Arya, Shri Kumbha Ram
Aziza Imam, Shrimati
Basar, Shri Todak

Berwa, Shri Jamna Lal
Bhagwati, Shri B. C.
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Bici, Shri P. N.

Bobdy, Shri S. B.

Borooah, Shri D. K,
Buragohain, Shri Nahin Chandra
Chakrabarti, Dr. R. K.
Chandra, Shekhar, Shri
Chattopadhyaya, Prof. D. P.
Chaudhari, Shri N. P.
Chettri, Shri K, B.

Chinai, Shri Babubhai M.
Chgudhury, Shri N. R.
Daphtary, Shri C. K.

Das, Shri Balram

Das, Shri Bipinpai

Dass, Shri Mahabir
Deshmukh, Shri T. G.
Dhar, Shri D, P.

Dikshit, Shri Umashankar
Dutt, Dr, Vidya Prakash
Gadgil, Shri Vithal

Ghosh, Shri Niren

Goray, Shri N. G.

Gewda, Shri K. S. Malle
Gowda, Shri U. K. Lakshmana
Gujaral, Shri I, K.

Gupta, Shri Bhupesh
Hathi, Shri Jaisukhlal
Himmat Singh, Shri
Hussain; Shri Syed
Jahanara Jaipal Singh, Shrimati
Jain, Shri A, P.

Jain, Shri Dharamchand
Jha, Shri Kamalnath
Joseph, Shri N.

Joshi, Shri Umashanker
Kalaniya, Shri Ibrahim
Kalyan Chand, Shri
Kamalanathan, Shri M.
Kapur, Shri Yashpal

Kaul, Shri B. K.

Kemparaj, Shri B. T.
Khan, Shri Maqsood Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M. L,

Krishan Kant, Shri
Krishna, Shri M. R,
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Krishnan, Shri N, K,

Kulkarni, Shri A. G,

Kulkarni, Shri B. T.

Kumaran, Shri S.

Kumbhare, Shri N. H,

Kumudben Manishanker Joshi,
Shrimati

Lakshmi Kumari Chundawat, Shri-
mati

Madani, Shri M. Asad

Mahanti, Shri B, K.

Makwana, Shri Yogendra

Malaviya, Shri Harsh Deo

Mali, Shri Ganesh Lal

Maragatham  Chandrasekhar, Shri-
mati

Mariswamy, Shri S. S,

Mehta, Shri Om

Menon, Shri K. P. Subramania

Mirdha, Shri Ram Niwas

Misra, Shri S, D.

Mohideen, Shri S. A. Khaja

Mukherjee, Shri Kali.

Mukherjee, Shri Pranab:

Mulla, Shri A. N.

Mullick Choudhury, Sari Suhrid.

Munda, Shri B. R.

Murahari, Shri Godey.

Musafir, Shri Gurmukh Singh.

Nair. Shri G. Gopinathan

Narasiah, Shri H. S.

Narayanappa, Shri Sanda

Narayani Devi Manaklal Varma, Shri-
mati

Nawal Kishore, Shri

Nurul Hasan, Prof. S.

Oberoi, Shri M. S.

Pai, Shri T. A.

Panda, Shri Brahmananda

Parashar, Shri V. R.

Patel, Shri T. K.

Patil, Shri G. R.

Patil, Shri P. S.

Pawar, Shri D. Y.

Poddar, Shri R. K.

Prasad, Shii Bhola

Prasad, Shri K. L. N,

Pratibha Singh, Shrimati

Prithwi Nath, Shri

Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati

Puri, Shri D, D.

Raha, Shri Sanat Kumar

Raju, Shri V. B.

Ramaswamy, Shri K. S.

Rathnabai Sreenivasa Rao, Shrimati
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Reddy, Shri Ja ardhana

Reddy, Shri K, V. Raghunatha

Reddy, Shri M Srinivasa

Reddy, Shri M lka Govinda

Roshan Lal, Stri

Roy, Shri Kaly n

Roy, Shri Mon ranjan

Ruthnaswamy, 3hri M.

Sangma, Shri ¥ M.

'Qaraswati Pradhan, Shrimati.

Qardar Amjad .uli, Shri.

Sardesai, Shri . G.

Saroj Purushotlam Khaparde, Miss.

Sarojinj Krishnirao Babar, Dr. Kumari

Satyavati Dang Sarimati

Savita Behen, !hrimati.

Sen, Dr. Trigur 2,

Sen Gupta, Shi. Dwijendralal

Seyid Muhamm id, Dr. V. A,

Shah, Shri Mar ubhai.

Sharma, Shri Y gendra,

Shastri, Shri B 10la Paswan.

'Shilla, Shri Sh waless K.

Shishir Kumar, Shri

Shukla, Shri M P.

Shyamkumari ]levi, Shrimati

Singh, Shri Birndeshwari Prasad

Singh, Shri . P.

Singh, Shri M. 3.

Singh, Shri Monan

Singh, Shri Ranbir

Singh, Shri Sullan

Singh, Shri T. 1.

Singh, Shri Tr loki

Qingh, Dr. V. E

Sinha, Shri A vadheshwar Prasad

Sinha, Shri Gaiga Sharan

Sisodia, Shri S: waisingh

Sita Devi, Shrinati

Sivaprakasam, 3hri S.

Qukhdev Prasac, Shri

Sumitra G. Ku karni, Shrimati

Qushila Shanka Adivarekar, Shrimati

Swaminathan, vhri V. V.

Tanvir, Shri Habib

Thakur, Shri Cunanand

Tilak, Shri J. S

Tiwari, Shri Sh inkarlal

Tiwary, Pt. Bh: waniprasad

Tombi, Shri Salam

Trivedi, Shri H M.

Tyagi, Shri Mal avir

“Tripathi, Shri F amlapati

“Venigalla Satyaiarayana, Shri

“Venkataraman, Shri M. R.

Widyawati Chat wvedi, Shrimati
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Villalan, Shri Thillai
Vyas, Dr. M. R.
Wajd, Shri Sikandar Ali

NOES—8 ’

Jagarlamudi, Shri Chandramouli
Mathur, Shri Jagdish Prasad
Patel, Shri D. K,

Pitamber Das, Shri

Sakhlecha, Shri V. K.
Shejwalkar, Shri N. K.

Varma, Shri Man Singh

Yadav, Shri J. P.

The motion was carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre=
sent and poting.

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHRI UMASHANKAR DIKSHIT:
Sir, I move:

“That the Bill be passed.”

The question was proposed.

st et Tr@ 0 (I 9I4A):
SAE FALAT AR |
‘® a1 FATTH WA,
7 gt fermd g mfae
frrd ae & oY =fEw,
AFTT FIEr &1
s, & 9 95qe 7 a0 #3ar
g1
q ALY wqE wgd (fawm) .
[T, qF OF IAFT GIT T AAT
STy uaTe g fF R I8 A4l 97 AR
9 HeT & a1 § afFT S% W AT
SEEAT I[eF T AIX 3T F {FHITT 718
& o & AT &1 Al 30 ¢ AfeT afg
ag T FT Wl FAT 99 @ g1 AR
frraia e gt ara gl 2 1 aw &
o FIE 9ZW A1 5 awar € ar 48
A W F1 FEAl IT UFAl I AT
agr gt | § 37 fasfasr & orq &7 103
fgamr =gar g & 9ome Hi) g
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S HAT AT GAT AT A 3T F 9w F
1% fawror 7t gur 1 a7 A T8 %
AT AT ATHET HW ST AT IO
F1 qfT ot | ST9F AT FATAT, AW
AT, AT § OF qieaw aga foren
T qF IT A A AW FT fawew gy
goT | fsea e 9 gt & AR A wew
g T WTHEAT TFS FHT AT SUH A0
T A SAE L ANTAT FYOGETR & |
gafan & fagew s % oma Sy
FI AT F I T FE W7 TG A

UF 1G9 7g WY FAT AT B 7T
AT W H A I A WA FT A
ara & gal gaT wifee fr 39 w9
T & UF "I (AT &9 ¥ & § WX
FIE & 97 FLAT AFaAT & HIX AT 39
# fadig F<&F IT F7 g&T qwaT & av
M 39 W 9 THAIF ST &Y & )

ot IREEY Hfaa . qTE, T
a5 4 gafesy Y & 39 & F1€ gwax
ST ST & AT ¥ ST AT & | FAA
gaqT frdzw w&w & fom araar &
SR =1 1 Iq F AW A W@ Y
aF FEW 5 I & qEgw F AW qv
TH R T & AIfwA 99 0 gfg FT qwar
T AT TqFA |

MR. CHAIRMAN: The question is:

“That the Bill be passed.”
The House divided.

MR. CHAIRMAN: Ayes—174; Noes—

7.

AYES—174

Abdul Samad, Shri A. K, A.
Abid, Shri Qasim Ali

Abu Abraham, Shri

Ahmed, Shri Syed

Alva, Shri Joachim

Amla, Shri Tirath Ram
Anandam, Shri M

Anandan, Shri T. V.

Arif, Shri Mohammed Usman
Arya, Shri Kumbha Ram
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Aziza Imam, Shrimati
Basar, Shri Todak

Berwa, Shri Jamna Lal
Bhagwati, Shri B. C,
Bhardwaj, Shri Jagan Nath
Bhatt, Shri Nand Kishore
Bisi, Shri P. N.

Boddey, Shri S. B.
Borroah, Shri D. K.
Buragohain, Shri Nabin Chandra
Chakrabarti, Dr. R. K.
Chandra Shekhar, Shri
Chattopadhyaya, Prof. D. P.
Chaudhari, Shri N. P.
Chettri, Shri K. B.

Chinai, Shri Babubhai M.
Choudhury, Shri N, R.
Daphtary, Shri C. K.

Das, Shri Balram

Das, Shri Bipinpal

Dass, Shri Mahabir
Deshmukh, Shri T. G.
Dhar, Shri D. P.

Dikshit, Shri Umashankar
Dutt. Dr. Vidya Prakash
Gadgil, Shri Vithal

Ghosh, Shri Niren

Goray Shri N. G.

Gowda, Shri K. S. Malle
Gowda, Shri U, K. Laskhmana
Gujral, Shri I, K
Gupta, Shri Bhupesh
Hathi, Shri Jaisukhlal
Himmat Sinh, Shri
Hussain, Shri Syed
Jahanara Jaipal Singh, Shrimati
Jain, Shri A. P.

Jain, Shri Dharmchand
Jha, Shri Kamalnath
Joseph, Shri N.

Joshi, Shri Umashanker,
Kalaniya, Shri Ibrahim
Kalyan Chand, Shri
Kapur, Shri Yashpal

Kaul, Shri B. K.
Kemparaj, Shri B. T.
Khan, Shri Magsood Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M. 1.

Krishan Kant, Shri
Krishna, Shri M. R.
Krishnan, Shri N. K.
Krishnaswamy, Shri K. A.
Kulkarni, Shri A. G.
Kulkarni, Shri B. T.
Kumaran, Shri S.
Kumbhare, Shri N. H.

23
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Kumudben M: nishanker Joshi, Shri-
mati ¢

Lakshmi Kuriari Chundawat, Shri-
mati

Madani, Shri . Asad

Mahanti, Shri B. K.

Mahida, Shri J. N.

Makwana, Shr Yogendra

Malaviya, Shr Harsh Deo

Mali, Shri Gaiesh Lal

Marazatham Chandrasekhar, Shrimati

Mariswamy, Shri S. S.

Mehta, Shri Om

Menon, Shri . P. Subramania

Mirdha, Shri 1.am Niwas

Misra, Shri S. D.

Mnhindeen, Stri S. A. Khaja

Mukherjee, Skri Kali

Mukherjee, Shri Pranab

Mulla, Shri A N.

Mullick Choudhury, Shri Suhrid

Munda, Shri 3. R.

Murahari, Shr Godey

Musafir, Shri Jurmukh Singh

Nair, Shri G. jopinathan

Narasiah, Shr H. S.

Narayanappa, Shri Sanda

Narayani Dev. Manakla] Varma, Shri-
mati

Nawal Kishore, Shri

Nurul Hasan, Prof. S.

Oberoi, Shri M. S.

Pai, Shri T. 2.

Panda, Shri Erahmananda

Pande, Shri C D.

paraghar, Shri V R.

Patel, Shri T K.

Patil, Shri G. R.

Patil, Shri P. 5

Powar, Shri 1. Y.

Poddar, Shri It K.

Prasad, Shri (thola.

Prasad, Shri 1. L. N.

Pratibha Sing1, Shrimati

Prithwi Nath, Shri

Punnaiah, Sh i Kota

Purabi Mukh: padhyay, Shrimati

Puri, Shri D. D.

Raha, Shri S:nat Kumar

Raju, Shri V. B.

Ramaswamy, 3hri K. S.

Rathnabai Sreenivasa Rao, Shrimati

Reddy, Shri .anardhana

Reddy, Shri £ V. Raghunatha

Reddy, Shri . Srinivasa

Reddy, Shri Mulka Govinda
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Roshan Lal, Shri

Roy, Shri Kalyan

Roy, Shri Monoranjan

Ruthnaswamy, Shri M.

Sangma, Shri E. M.

Saraswati Pradhan, Shrimati

Sadar Amjad Ali, Shri

Sardesai, Shri S. G,

Saroj Purushottam Khaparde, Miss

Sarojni Krishnarao Babar, Dr. Ku-
mati

Satyavati Dang, Shrimati

Savita Behen, Shrimati

Sen, Dr. Triguna

Sen Gupta, Shri Dwijendralal

Seyid Muhammad, Dr. V. A .

Shah, Shri Manubhai.

Sharma, Shri Yogendra

Shastri, Shri Bhola Paswan

Shilla, Shri Showaless K.

Shishir Kumar, Shri

Shukla, Shri M. P,

Shyamkumari Devi, Shrimati

Singh, Shri Bindeshwari Prasad

Singh, Shri D. P.

Singh, Shri M. B.

Singh, Shri Mohan

Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri T. N.

Singh, Shri Triloki

Singh, Dr. V. B.

Sinha, Shri Awadheshwar Prasad

Sinha, Shri Ganga Sharan

Sisodia, Shri Sawaising

Sita Devi, Shrimati

Sivaprakasam, Shri, S.

Sukhdev Prasad, Shri

Sumitra G. Kulkarni, Shrimati

Sushila Shankar Adivarekar, Shrimati

Swaminathan, Shri V. V.

Tanvir, Shri Habib

Thakur, Shri Gunanand

Tilak, Shri J S.

Tiwari, Shri Shankarlal

Tiwary, Pt. Bhawaniprasad

Tombi, Shri Salam

Trivedi, Shri H. M.

Tyagi, Shri Mahavir

Tripathi, Shri Kamlapati

Venigalla Satyanarayana, Shri

Venkataraman, Shri M. R.

Vidyawati Chaturvedi, Shrimati

Villalan, Shri Thillai

Vyas, Dr. M. R.

Wajd, Shri Sikandar Al
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NOES-.7

Mathur, Shri Jagdish Prasad
Patel, Shri D. K.

Pitamber Das, Shri
Sakhlecha, Shri V. K.
Shejwalkar, Shri N. K.
Varma, Shri Man Singh
Yadav, Shri J. P.

The motion, was carried by a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

THE MULKI RULES (REPEAL) BILL,
1973

THE MINISTER OF HOME AFF-
AIRS (SHRI UMASHANKAR DIK-
SHIT): Sir, I move:

“That the Bill to provide for the
repeal of Mulki Rules, as passed by
the Lok Sabha, be taken into consi-
deration.’

The question was put and the mo-
tion was adopted,

MR. CHAIRMAN: Let us now take
up the clause by clause consideration
of the Bill

Clauses 2 and 3 were added to the
Bill,

Clause 1, the Enacting Formula

and the Title were added to the Bill.

SHRI UMASHANKAR DIKSH-
IT: Sir, I move:

‘That the Bill be passed.

The question was put and the mo-
tion was adopted.

——

I. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE
KONKAN PASSENGER SHIPS
(ACQUISITION) ORDINANCE, 1973

II. THE KONKAN PASSENGER SHIPS
(ACQUISITION) BILL, 1973.

MR. CHAIRMAN: Let us take up
first the Statutory Resolution of Mr.
Mathur. Yes, Mr. Mathur.

r - v
‘ N

[Mr. Deputy Chairman in the Chair)
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it AT TAT RAT (TSHRF)
e § Jeq@ FTT g 1

“gg war usgafy gaw 7 AR,
1973 F1 yemfeg s FETa
(o) weARwW, 1973 (1973
e 4) &1 freaaea s g
RE. EXTENSION OF SESSION

MR. DEPUTY CHAIRMAN: I would
like to inform the Members that the
House will sit on the 22nd and the
24th for transacting Government
Business, It was requested by the
Goverrment and the Chairman has
agreed that we will sit on those days.

Yes, Mr, Mathur,

1. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF THE KON-
KAN PASSENGER SHIPS (ACQUJ-
SITION) ORDINANCE, 1973—contd.

I1. PASSENGER SHIPS (ACQUISI-
TION) BILL, 1973—contd.

o) T AT W S FAmfT
AT, WeT T § A1 A w9E A9 ¥
ag ug 2 % 39 10 A1 739 7 gfee
q THR AT ARG o T AE & IF
TETRW Y A 7 foe & 7 A v
A | F4I a8 ASAR AqAr wAr | g7
i & fF WA 24 wgieg o fardy
Y i 77-97 78 faqm § o & i
7 $6 57 faveT 7 ag3t 1 1 & Ay
AT IART T SASTA AT 727 FHfY
O 39 FIXT & S3qoY | F15 F9
&1 AT a Arag @St St w7 gAAT o
SEE Ag AT | q1 F aEw
ag da faemd ag S F1F Ry e
TENIIRAgm g1 77 & A
F AT g % AFAATT Y oy B3
afzfeafa & wwe #Y cew g1 i oA
fF g% womar #1 Wrw Ad 9
NE T A Ffad Aae A g
wifF =7 70 fadaw & wea7 o §o Y



